BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERI\H et

ZONE BENCH , PUNE o s&;
Original Application No. 62 /2020 (WZ) ;M!;{ ._.é
Dagadkhan Asanghatit Kamgar Vikas Parishad, | m B
...} Applicant -

Versus

Ve \“arashtra &Ors. ... } Respondents

'. favj {%é;mpllance of the Order passed by Hon'ble Tribunal

NGO

‘i,*\:} September,2020.

“¥fishnu D. Palve, the Chief Engineer, Water Supply of the
Pune Metropolitan Region Development Authority (PMRDA),
i.e. the Respondent No. 3 having my office at PCNTDA, Akurdi
Pradhikaran New Administrative Building, Near Akurdi Railway
Station, Akurdi, Pune — 411 044, do hereby state and affirm this
affidavit in compliance of the Order passed by this Hon'ble
Tribunal dated 29th September,2020 only with a limited
purpose of bringing on record the role of the PMRDA with
regard to the subject matter of the application filed before this
Hon'ble Tribunal & steps taken by it in respect thereof. | crave
leave to file an additional affidavit as and when necessary. |
shall not be deemed to admit anything save whatever
specifically stated hereunder:

| am working as the Chief Engineer with the Respondent No.3
-and looking after the water supply & solid waste management
with effect from 02/06/2020. | have carefuily gone through the
Order passed by this Hon'ble Tnbunal and would like to submit .
as under :

1. The site mentioned in respec’c of illegal dumpmg of solid
‘waste is situated in the jurisdiction of the Wagholi Gram
Panchayat. | say and submit that the day to day waste

“management comes under the purview of the Wagholi
Grampanchayat. The PMRDA is the Planning Authority &

_q_"




g ork of preparation of development plan is in progress
/fhe entire PMR area.

\Q/r say and submit that the P!V!RDA is having jurisdiction on
T the area of 7256.46 sq km. A map showing the jurisdiction -
of the PMRDA in the nearby Wagholi Grampanchayat duly
earmarked is enclosed herewith & marked as an

Annexure-R -1.

It is further submitted that the Respondent No.3 had |

earlier issued a Tender Document for the purpose of Solid
Waste Management Plan to be implemented is published

on the Official website www.mahatender.qov.in vide E-

Tender Notice no. 57 for year 2019-20. The copy of the
Tender Document is enclosed herewith and marked as an
Annexure-R-6. However government of Maharashtra
through water supply and sanitation dept vide it's circular
no. Swabhami 2020/pra.kra.116/papu16 dated.28/10/2020
Issued detailed Guideline regarding solid waste

management and drainage arrangement Copy is enclosed

herewith and marked as Annexure. 7 %

Scheme for solid waste management is jointly funded
implemented by state & central govt thorough zilla
parishad, Grampanchayat. As such i feel that PMRDA is
not responsible for solid waste management Hence

above tender isicancelled. | '~‘
4. However, recently 23 villages are - belng included & -
merged in the ‘Pune Municipal Corporatlon Jurrsdzctlon
which -includes entire area of revenue vrl!age Waghohj;_
also. A copy of the Letter dated 23rd December 2020
along with the Urban Deve!opmenf Department

Government of Maharashtra No. PMC- 2020/P K.322/Navi-
22 dated 23rd December, 2020 with the Draft Notification
for the comments of the PMRDA are enclosed herewith
and marked as an Annexure - R-2, R-3%ahd R-5
respectively. | g

. Therefore zilla parishad, Pune through Grampanchayat

has to select proper land for solid waste management




o fulfilling requirement of solld waste management rules
7 _ 2016.

/ The contents of the paragraphs 1to 5 of this affidavit,”

are. true and correct to the best of my knowledge - and"- "

belief. All Annexures thereto are true or office copies

thereof available in the office of the respondent no .3.

Solemnly affirmed on this....day of January, 2021 at Pune

Identified by Affiant.

A\

f

Advocate | Authorised ;/Signatory

i L 4
ief E ngi nee
e {Wwater supply) )
Pune metropolitan Region Developmen
Authority, pPune

BEFORE Mt
=

s. KAMBLE
ADVOCATE & NOTARY
GOVERNMENT OF INDIA
~raen Fieids G211, Pimpri Pune- 18

NOTED & REGISTERED
‘TGR. NN F2-\202]

08 JAN 2021
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Municipa|

Corporations Notification, whi

Act_1949

R-5
NOTIFICATION

Urban Development Departiment,
Mantralaya,

Madam Cama Road.

Hutatma Rajguru Chowk.
Mumbai - 400 032.

Dated the 23" December, 2020.

No.PMC-2020/C R.322/UUD-23-  The following draft of

hich the Government of Maharashtra propose to issue. in

exercise of the powers conferred by clause (a)lnf sub-section (3) of

section 3 of the Maharashtra Municipal Corporations Act (L1X of 1949)
with a view to alter the limits of the City of Pune. is hereby published.

as required by sub-section (4) of said section 3. for the information of
all persons likely 1o be affected thereby; and notice is hereby given that
the said draft will be taken into consideration by the Government of

Maharashtra, after expiry of a period of thirty days from the date of its

publication in the Maharashtra Government Gazette.

2. Any person who entertains any objection to the said proclamation

Is hereby required to submit the same. in wriling. with the reasons
therefore, to the Divisional Commissioner (Revenuc). Pune Division.

Pune, within period of 30 days, from the date of pubhcauon of this

proclamation in the Maharashtra Government Gazetie.

3. Any such objection which may be received during the said period

will be considered by the Government.

DRAFT NOTIFICATION

No.PMC-2020/C.R.322/UD-22- Whereas. by the G_ov_emment
Notification, Urban Development Department, No.PMC-2020/C.R.322/
UD-22 - dated the 23" December, 2020 published in the Maharashira
Governmem Gazette, Extraordinary, Part-1A, Central Sub-Division,
dated the 23" December, 2020 the Government of Maharashtra had
announced i1s intention to issue a notification in exercise of the powers
conferred by clause (a) of sub-section (3} of scction 3 of the
Maharashtra Municipal Corporation Act, (LIX of 1949), with a view 10

alter the limits of the city of Pune ;




And whereas, the Government has considercd the objections
and suggestions 5o received by the Divisional Comnissioner
(Revenue), Pune Division, Pune. pursuant to the said proclamation
within the perjod specified therein :

And whereas, having regard to the factors mentioned in clause
(2) of article 243-Q of the Constitution of India, it is cxpedient to alter
the limits of the City of Pune ;

Now, therefore. in exercise of the powers conferred by clause {a)
sub-section (3} of section 3 of the Bombay Provincial Municipal
Corporzitions Act, {LIX of 1949), and of all other powers cnabling it in
that behalf, the Government of Maharashtra after consultation with the
said Municipal Corporation of the City of Pune and after previous
publication as required by sub-section (4) of the said section 3, hereby.
alters the limits of the City of Pune so as (o include therein the areas
specified in Schedule-1 appended hereto. The revised boundaries of the
City of Pune for which the Municipal Corporation of the City of Pune

' has been constituted. after inclusion of the area specified in Schedule 1.
shall be such as specified in Schedule I1 appended hereto.
Schedule-1

The Description of area to be included in the City of Pune

Sr. | Name of the revenue | Arca of the villages 10 be included

| No. village in area of the city of Pune
(1) @ (3)

I Mhalunge Entire area of revenue village
2. Sus Entire area of revenue village
3, | Bawdhan Budruk ' Entire area of revenue village
4. | Kirkitwadi Entire area of revenue village
5. | Pisoli Entire arca of revenue village
6. Kondve — Dhawade | Entire area of revenue village
| 7. Kopare Entire area of revenue village
8. Nanded Entire area of revenue village
9. | Khadakwasala Entire area of revenue Village
10. | Manjari Budruk Entire area of revenue Village
11. | Narhe Entire area of revenue Village
12. | Holkarwadi Entire area of revenue Village
i3, | Autade- Handewadi | Entire aren of revenue village
14, | Wadachiwadi Entire area of revenue village




[ —

15, | Shewalewadi ' Entirc arca of revenue village
I Nandoshi : Entire area of revenue village 1
7. ] Sanasnagar Entire arca of revenue village .
L Mangdewadi Entire arca of revenue village
. 19. | Bhilarewadi | Entire area of revenue village
20 ' Gujar Nimbalkarwadi | Entire area of revenue village
21, | Jambhulwadi - Entire area of revenue village
22, | Kolewadi + Entire area of revenue village J
| 23. | Wagholi | Entire area of revenue village ‘
Schedule-11
, The revised boundaries of the City of Pune.
Sr. . Name of the | Area of the villages 1o be included in area of thc i
No. | revenue city of Pune |
(1) | village (2)
1. | North Revenue Boundaries of Kalas. Dhanori.
Lohagaon village.
3 2. | North - East ; Revenue Boundaries of Lohagaon. Waehoh ‘
| village :
3, 1East Revenue boundaries of Manjri Budruk, !
Shewalewadi, Fursungi Village.
4. | South - East |Revenue Boundaries of Uruli Devachi
Holkarwadi, Autade- Handewadi Village.
5. | South Revenue Boundaries of Dhavari. Wadachiwadi.
Yewalewadi, Kolewadi, Bhilarewadi village. !
o ren kREe R - west Revenue Boundaries of Nanded, Khadakwasla,
_ Nandoshi, Kopare village.

=1, FS A et AR, .

S Y 7. | Wes Revenue Boundaries of Kondhawe-Dhawade.
eI NV Bawdhan Budruk. Bawdhan Khurd. Mhalunge,
A A g o Sus village.

PSS E ] "North - West | Revenue boundaries of Baner, Balewadi village
pr i foae P & old limits of Pune Municipal Corporation.
e FEATEOT By order and in the name of the
e et =, @Dé P Governor of Maharashtra,
el U«’% & Lo
A = P

XO . (S.J. Moghe)
il - / Deputy Secretary to Government.
e :
SELE IO,
= '
g SIges/ R
o e g Qtﬁ'ﬂam@m E’@ .
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Pune Metropolitan Region Development Authority

(Engineering Division »3)

Tender Notice No: - 57 Fof EY 2019-20

Tender Document

Setting up a 50 MTPD mixed waste processing plant along with its operation and
' maintenance for a period of 10 years at Wagholi

Star{ Date of Suybmission o 13/03/2020
Last Date of Submission : 07/04/2020
Tender Fees - . Rs. 3540/




Tender document
Supply, Installation, Commissioning of 50 MTPD mixed waste processing
plant at Wagholi and its operation & maintenance for a period of 10 years

PUNE METROPOLITAN
REGION DEVELOPMENT AUTHORITY

March 2020

Issued by:

Pune Metropolitan Region Development Authority
Engineering —3 -
3" Floor, PCNTDA Building,
Near Akurdi Railway Station, Pune - 411044

Signaturc of Tenderer &\ Executive Engineer
e




™

4

Pune-Metropoliﬁn Region Development Authority, Pune

Name of Work: Supply, Installation, Commissioning of 50 MTPD mixed waste processing plant

[£Y

at Waghoii and its operation & maintenance for a period of 10 years

E-Tender Notice No. 57 For FY 2019-20

Sr. No. Description Page No.
From To
1.0 Disclaimér 4 5
20 Press TenderNotice.» 6 6
3.0 Brief Tender Notice 7 7
4.0 Detailed "l;ender Naotice 8 10
50 ]nvitati.bu'for Tender 11 11
6.0 General Information 12 14
7.0 Scope OfWOI'k/‘TCTn’;IS of Reference 15 21
8.0 Instruction to Bidders 22 32
9.0 Qualification Criteria 33 33
: 7
10.0 Bid Submission Formats 34 51
11.0 Standard Conditicns 52 60
12.0 Drawing 61 61

Signature of Tenderer

Executive Engineer

e
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Pune Metropolitan Region Development Authority, Pune

Name of Work: Supply, Installation, Commissioning of 50 MTPD mixed waste processing plant

at Wagholi and its operation & maintenance for a period of 10 years

E-Tender Notice No. 57 For FY 2019-20

Sr. No. Description Page No.
From To
1.0 Disclaimér 4 5
20 Press Tender Notice - 6 6
3.0 Brief Tender Notice 7 7
4.0 Detailed 'fénder Notice 8 to
50 Invitatibl.lﬁfor Tender 11 H
6.0 General Tnformation 12 14
7.0 Scope of work/Terms of Reference 15 21
8.0 Instruction. to Bidders 22 32
9.0 Qualification Criteria 33 33
: 4
10.0 Bid Submission Formats 34 51
1 10 Standard Conditions 52 60
12.0 Drawing 61 61
Signature of Tenderer Executive Engineer

(5}

Ry




1. DISCLAIMER

Information contained in this Bid Document or subsequently provided to bidder(s), whether
verbally or in documentary or any other form by or on behalf of Pune Metropolitan Region
Development Authority (PMRDA) or any of its employees or advisors, is provided to
bidder{s) on the terms and conditions set out in this Bid Document and such other terms and
conditions subject to which such information is provided.

This Bid Document is not an agreement and is neither an offer nor invitation by the PMRDA
to the prospective Bidders or any other person. The purpose of this Bid Document is to
provide interested parties with information that may be usefut to them in formulating their
submission for technical and financial offers (Bids) pursuant to this Bid Document. This Bid
Document includes statements, which reflect various assumptions and assessments arrived
at by the PMRDA in relation to the project. Such assumptians, assessments and statements
do net purport to contain alt the information that each bidder may require. This Bid Document
may not be appropriate for all persons, and it is not possible for the PMRDA, its employees or
advisors to consider the investment objectives, financial situation and particular needs of
each party who reads or uses this Bid Document. The assumptions, assessments,
statements and information contained in the Bid Document may not be complete, accurate,
adequate or correct. Each bidder should, therefore, conduct its own investigations and
analysis and should check the accuracy, adequacy, correctness, reliability and completeness
of the assumptions, assessments, statements and information contained in this Bid
Document and obtain independent advice from appropriate sources.

Information provided in this Bid Document to the bidder(s) is on a wide range of matters,
some of which may depend upon interpretation of law. The information given is not intended
to be an exhaustive account of statutory requirements and should .not be regarded as a
complete or authoritative statement of law. PMRDA or its employees or advisors accepts no
responsibility for the accuracy or otherwise for any interpretation or opinion on law expressed
herein,

PMRDA cr its employees and advisors make no representation or warranty and shall have
no liability to any person, including any applicant or bidder under any law, statute, rules or
regulations or tonrt, principles of restitution or unjust enrichment or otherwise for any loss,
damages, cost or expense which may arise from or be incurred or suffered on account of
“anything contained in this Bid Document or otherwise, including the accuracy, adequacy,
correctness, completeness or reliability of the Bid Document and any assessment,
assumption, statement or information contained therein or deemed to form part of this Bid
Document or arising in any way for participation in this bid .

PMRDA or its employees or adviscrs also accepts no liability of ahy nature whether resulting .

from negligence or otherwise howsoever caused arising-from reliance of any intending bidder
upor the statements contained in this Bid Document.

PMRDA or its employees or advisors may in its absolute discretion, but without being under
any obligation to do so, update, amend or supplement the information, assessment or
assumptions contained in this Bid Document.

The issue of this Bid Document does not imply that the PMRDA or its employees or advisors
is bound to identify eligibility and select a bidder or to appoint the Selected bidder, as the
case may be, for the project and the PMRDA or its employees or advisors reserves the right
to rejact all or any of the Bidders or Bids without assigning any reason whatsoever.

Signature of Tenderer Q - Executive Engineer

2




The bidder shall bear all its costs associated with or relating to the preparation and
submission of its Bid including but not limited to preparation, copying, postage, delivery fees,
expenses associated with any demanstrations or presentations which may be required by the
PMRDA or its employees or advisors or any other costs incurred in connection with or
relating to its Bid. All such costs and expenses will remain with the bidder and the PMRDA or
its ermployees or advisors shall not be liable in any manner whatsoever for the same or for
any other costs or other expenses incurred by a bidder in preparation or submission of the
Bid, regardless of the conduct or outcome of the bidding process.

Signature of Tenderer o 'AD _ Executive Engineer




PRESS TENDER NOTICE ' : )
e Pune Metropolitan Region Develdpm_ent Authority, Pune .
spmsrnoreent ! PCNDTA, New administrative Building, “A™ Wing, 3™ Floor,

Near Akardi Railway Station, Akurdi, Pune—411Q44.

Email : cewater3@gmail.com

CE-Tender Notice No. 57 for FY 2019200 1

PMRDA invites proposal through c-tendering for “Supply, Instatlation, Commissioning of
50 MTPD mixed waste processing plant at Wagholi and ils operation & maintenance for a period
af 10 years”

The bid document can be downloaded from the website: www.mahatenders.gov.in from
13.03.2020 at £1:00 Hrs. onwards. Last date for submission of the proposal is 07.04.202¢ upto
15:00 Hrs. Any changes in tender notice and relevant information will be available on

www.mahatenders.gov.in . :>
Metropolitan-Commissioner & CEO
Pune Metropolitan Region Develepment Aunthority,
Pune
' -

|

Signature of Tenderer QD : Executive Engineer "
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BRIEF TENDER NOTICE

PUNE METROPOLITIAN REGION DEVELOPMENT AUTHORITY
ENGINEERING DIVISION
3™ floor, New Administrative Building, Near Akurdi Railway Station, Alurdi, Pune,

Maharashtra-411044
Ph. No.: 020 — 25933441 / 356 / 333 or Email; cewater3@gmail.com

Brief Tender Notice No. 57 for F.Y. 2019-20
Tender Document for

Supply, Installation, Commissioning of 50 MTPD mixed waste processing plant at Wagholi and its

operation & maintenance for a perfod of 10 years

Supply, Installation, Commissioning of 50 MTPD mixed waste
i Name of work processing plant at Wagholi and its operation & maintenance for a
period of 10 years

2. Tender Notice Nor E - Tender Notice No. 57 for F.Y. 2019-20
- 3. Date of issue o’r‘ljender From §3.03.2020 from 11.00 Hrs. to 07.04.2020 at 15.00 Hrs.
4. Submission On: . ) From 13.03.2020 from | 1.00 Hrs. 10 07.04.2020 at 15.00 Hrs.

3. Date and place of Pre-Bid meeting | 27.03.2020 at 12.00 Hrs. at PMRDA, Akurdi Office, Pune.

08.04.2020 if possible at 15.00 Hrs. at PMRDA, Akurdi Office,

6. |Bid Opening Pune

Rs. 3340/ (Including GST) through online e-payment getaway

7. Cost of Tender Document (Non- Refundable)

C: 8. Earnest Money Deposit (EMD) ' Rs. 5,00,000/-

Tender document is available for download on the website hitp://www.mahatenders.gov.in_from 13.03.2020 at
11.00 Hrs To 07.04.2020 ai 15.00 Hrs.

Tenderers shall pay cost of blank tender form: and service charges through e-payment gateway available on the

website. Please note that cost of blank tender form will not be accepted any other form like cash or DD or BG. Bid
praposal must be valid for 120 days from the date of opening of financial bid. Authority reserve the right to accept

or reject tender without assigning amty reason thereof,

a

Metropolitan Commissioner & Chief Executive Officer

Pune Metropolitan Region Development Autherity (PMRDA)

- . o -1 . .
me . et [ . . - - . -




DETAILED TENDER NOTICE

PUNE METROPOLITIAN REGION DEVELOPMENT AUTHORITY
ENGINEERING DIVISION
3" floor, New Administrative Building, Near Akurdi Railway Station, Akurdi, Pune,
Maharashtra-411044
Ph. No.: 020 - 25933441 / 356 / 333 or Email: cewater3@gmail.com

Detail ~Tender Notice No. 57 for F.Y. 2019-20

Pune Metropotitan Region Development Authority (PMRDA) is planning, development, coordirating

and imptementing authority to ensure balanced development with sustainable growth of Pune

Metropolitan Region (PMR). The PMRDA has been decided to *Supply, Installation, Comutissioning

of 50 MTPD mixed waste processing plant at Wagholi and its operation & maintenance for a

period of 10 years”

Sr. Name of Work Tender Cost Earnest Money Time Limit
No. Deposit INR '
Supply, Installation, Commissioning of 50 MTPD
mixed waste processing plant at Wagholi and its Rs. 3540/ 5 A ’
1. . P. 2 l‘ a c‘ (including GST) ..R:.. 3,00,000/. 6.Momhs
operation & mainienance for a period of 10 years )
1. Download Period of online Tender 13.03.2020 at 11.00Hrs.
27.03.2020 at 12.00 Hrs. at PMRDA, Akurdi Office,
2, Date of Pre-bid meeting and place Pune.
1 Technical & Financial Bid closing period | 07.04.2020 at 15.00 Hrs. PMRDA, Pune
4 Date, Timing & Place opening 08.04.2020 if possible at 15.00 Hrs. at PMRDA,
; Akurdi Otfice, Pune
5. Tender Fee Cost of Blank Tender Document of Rs. 3340/-

{Including GST) (non- refundable) Shall be paid via
online E-Payment Gateway mode only. The
information of E-Payment Gateway is available on E-
Tendering Website. For any details regarding e-
J:Tendering system in PMRDA, please contact service
provider IT desk ‘at 180030702232/7878007972/
7_&3‘78007973 or Chief Engineer in PMRDA office

Email 1D- cewater3(@gmail.com,

Signature of Tenderer

Executive Engineer




Notes: -

1.

LI

Please note that the Authority reserves the right to accept or reject all or any of the BIDs without

assigning any reason whatsoever.

Note: -

The bids shall be accepted through e-tendering process.only. The Tender Document can be downloaded
from Htm:/Iwww.mahatendcrs.guv.in. The bidder can purchase the tender decument on-line as per the
key dates by making online e-payment. Tender fee of Rs. 3540/- (Including GST) towards the:cost of
Tender Document and the e-Tendering processing fees (as applicable) shall be paid online. Financial bid
shail be STRICTLY submitted online.

Note: _

Bidder shali upléad envelope of Technical Proposal online,

a. The scope of services is provided in the Terms of Reference (TOR). All information contained in this
proposal should be treated as commercially confidential and bidders are required to limit
dissemination on a need-to-know basis. .

b. Itis to be noted by alt the bidders that while all the information and data regarding this Tender is. to
the best of the Client’s kﬁowlcdge. accurate within the considerations of scoping the proposed
contract. the Client holds no l'espoﬁsibility for the accuracy of this information and it is the
responsibility of the bidder to check the validity of data included in this decument.

¢. The PMRDA reserves all rights to accept or reject any Proposal, without giving any reason thercof
along with incurring any liability to the PMRDA,

d. The Bid shall be rejected in case the Bidder has submitted the conditional bid and/or the specifications

of the terms to be supplied are not compliant with Tender.

All eligible/interested Consﬂlizlﬁts who intend to participate in tendering process shalt compulisorily get

enrolled on e-tendering portal or fu':_'thei"riécd to émpanel online on sub portal in the appropriate category

applicable to them, at the time of bidding.

The Consultant shail contact for details or any difficulties in sﬁbmission of online e-Tendering system in
the PMRDA, please contact service provider IT desk at on Phone Number: OR Email 1D: 0120-4200462,
4001002, 180030702232, +91 7878007972, +91 7878007973, +91 8826246593. OR Email 1D:
suppott.eproc@gov.in, or cppp.support@nic.in or Chief Engineer in PMRDA office, Email 1D:
cewater3@gmail.com.

Detailed terms and conditions are displayed on the portal. Above Tender Notice is displayved on

http:/www.mahatenders.g ov.in

Joint Venture Bidding is not allowed.

Signature of Tenderer . Executive Engineer

Rel
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The Bidder should also produce original documents for verification if called for. Failure to attach
necessary documents with application shall render Bidder not eligible for qualification of Tender without

any intimation.

In case of damaged documents / non-open able documents of already uploaded documents are not opened
after opening of on line bid then the hard copies of that documents shall be accepted subjected to such

documents are possessed by the bidder before the date of up!oa_ding the bid proposal documenis.
Conditional Tender document shall be susmmarily rejected.

Tender purchase fee shall be paid via online e-payment Gateway mode only. The information of I

Payment Gateway is available on E-Tendering Website: hitp:/www. mahatenders.gov.in

The Contract Agreement is to be executed on appropriate franking of stamp duty as per providing rules.

The cost of franking shall be borne by the bidder.

Metropolitar Commissioner & Chief Executive Officer

Pune Metropolitan Region Development Authority (PMRIIA)

Dmﬁ Tender document, Subnut e
-%Ppm\fa’i

V. ale

n Planner and Chief Engineer

Metropolita ! .
8.5, Mubgigar (Ergineering Division) ent
<P E—np'!@ H"cp siive En0ineeTpune Metropotitan Region Developm
+ Aegion Authority, Pune
(3 Phasdler dOUNONLE

ppred

Shiham Khud

CAED , PMIROA, ~

: Petronoliion ™ ame
Pune and C*. )

ﬁéﬁe!opmemAu;:‘sm-::_i,

E

Signature ot Tenderer Executive Engineer

v
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Please note that the Authority reserves the right to accept or reject all or any of the BIDs without

assigning any reason whatsoever.

Note: -

The bids shall be accepted through e-tendering process only. The Tender Document can be downloaded
from Httg:i/\ﬂvw.mahatcnders.gav.in. The bidder can purchase the tender document on-line as per the
key dates by making online €-payment. Tender fee of Rs. 3540/- (Including GST) towards thecost of
Tender Document and the e-Tendering processing fees (as applicable) shall be paid oniine. Financial bid
shall be STRICTLY submitted online.

Nate:

Bidder shall up]bad envelope of Technical Proposal online.

a. The scope of services is provided in the Terms of Reference {TOR). All information contained in this
proposal should be treated as commercially confidential and bidders are required to limit
dissemination on a need-to-know basis.

b. Ttis to be noted by alt the bidders that while all the information and data regarding this Tender is, to
the best of the Client’s i{-nowleclg'e. accurate within the considerations of scoping the proposed
contract. the Client holds ne |'espoﬁsibility for the accuracy of this information and it is the
responsibility of the bidder to check the validity of data included in this document.

¢. The PMRDA reserves all rights to accept or reject any Proposal, without giving any reason thereot
along with incutring any liability to the PMRDA,

d. The Bid shall be rejected in case the Bidder has submitted the conditional bid and/or the specifications

of the terms to be supplied are not compliant with Tender.

Notes: -

1. All eligible/interested Consil_l[ai'_its who Intend to participate in tendering process shall compulsorily get
enrolled on e-tendering portal"o'r furthet rieed to émpanel online on sub portal in the appropriate category

applicable to them, at the time o't'bidding.

3. The Consultant shall contact for details or any difficulties in submission of online e-Tendering system in
the PMRDA, please contact service provider IT desk at on Phone Number: OR Email ID: 0120-4200462,
4001002, 180030702232, +91 7878007972, +91 7878007973, +91 8826246593 OR Email 1D:
suppart.eprac@gov.in, or cppp.suppori@nic.in or Chief Engiﬁeer in PMRDA office, Email 1D:
cewater3@gmail.com. '

Detaited terms and conditions are displayed on the portal. Above Tender Notice is displayed on

L

http://www.mahatenders.zov. in

4. Joint Venture Bidding is not ajlowed.

Signature of Tenderer : ‘ Executive Engineer
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5. The Bidder should also produce original documents for verification if called for. Failure to attach
necessary documents with application shall render Bidder not eligible for qualification of Tender without

any intimation.

6. Tn case of damaged documents / non-open able documents of already uploaded documents are not opened
atter opening of on line bid then the hard copies of that documents shall be accepted subjected to such

documents are possessed by the bidder before the date of uploading the bid proposal documents.
7. Conditional Tender document shalt be summarily rejected.

8. Tender purchase fee shall be paid via online e-payment Galeway mode only. The information of E-

Payment Gateway is available on E-Tendering Website: htrp://www.mahatenders.gov.in

9, The Contract Agreement is to be executed on appropriate franking of stamp duty as per providing rules.

U

The cost of franking shall be borne by the bidder.

Metropolitan Commissioner & Chief Executive Officer

Pune Metropolitan Region Development Authority {PMRIIA)

Diaft+ Tencler Socument, Subn ted
b oval
V. T ale
Metropolitan Planner and Chief Engineer
8.5, Hufipriar {Ergineerig Division)
P& ¥ %"’p Exeo ! *37Pune Metropotitan Region Development ‘:)

Funs ﬁﬂ:*f-'““f o

Authority, tPune
Va}&i}g ] Ll-

oo N T2

e

Shyihgn Khud |
CAFO | PMRDA, -

Fune.

e ~rm

”"‘*"??Oﬂel'

Signature of Tenderer : Executive Engincer
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Tender notice
PUNE METROFOLITAN REGION DEVELOPMENT AUTHORITY

E-TENDER NO: 57 For FY 2019-20

INVITATION FOR TENDER

On behalf of Pune Metropolitan Region Development Authority, Officer of Chief Engineer invites sealed

bids for Turnkey basis from experienced contractors for the work as described below:

Sr, Name of work Earnest Time Hmit [ Cost of Tender
No. ‘ money in Rs, | in months | Document (Rs)

1 Name ot the work - - .
Supply, Instaflation, Commissioning of | Rs. 5,00,000~ | 6 months Rs. 3540/-
50 MTPD mixed waste processing : ‘ (Inctuding
plant at Wagholi and Tts operation & | ' GST)

maintenance for a period of 10 years

Signature of Teriderer _ . Executive Engineer




1.

1.1 Project Background

General Information

Pune Metropolitan Region Development Authority (PMRDA) intends (o create an infrastructure for

processing of the mixed waste of the capacity of 50 TPD along wilh its operation and maintenance for 10

years at Wagho!i. This project needs to be implemented through Turnkey contract and operation and

maintenance tender. The evaluation and selection of the tender will be done based on selection of the lowest

bidder after technical qualification.

1.1.1

An overview of the Project is as follows:

Structure for
the Project

| Aspedts. Descriptioi;; T IR -
PMRDA’'s key | To design, construct, ope:ate and maintain a 50 TPD mixed waste processing plant
objective tor a period of 10 years a Wagholi dlsposal site. Following are the major two
objects of the project .

1. Design, engineering. procurement and construction of the solid waste
processing plant best suited to the given'rcquircmcm as per the scope of
work defined below within the specified time.

2. Operation, mainterance and repair and refurbishment of equipment for the
period of 10 years along with the responsibility of the disposal of the
bypreducts generated:

Project Gut No. 1362, Waghoii Taluka Haveli, Dist. Pune
location
Period of | For installation and commissioning six months from the date of receipt of Work
Contract Order
For Operations - 20 months from the date of Commissioning (extendable up to
10 years based on performance)
Bidding The bidding criteria shall be the sum of quot:,d tipping fee per ton of waste
Parameter processed for 10 years of O&M and the capital cost quoted by the bidder.
Agreement Agreement shall be entered into between PMRIDA, Gram Panchayat, Wagholi and
structure for | the Contractor for the Project.
the Project
Financial PMRDA shall pay capital cost for installation and commissioring of plant. Gram

Panchayat, Wagholi shali pay the per ton processed waste cost during the [O-year
enure.

Signature of Tenderer

Executive Engineer




1.2 Content of the TOR Document

The TOR Document comprises of the contents as listed befow:

* Project Background

« (Content of the TOR Document

* Scope of Work

¢+  Minimnm Service Level Parameters

¢ Reviewing system for the project

* Monitoring and Supervision

s Penalty Clauses

*  Security Deposit

s+ Performanee Guarantee

»  Contractor Fee and Payment Mechanism

. Cohmissioning Date of the plant

s General Conditions
s  Preparation and Submission of bids
+ Bid Opening

o Award of Contract

e Qualification and Evaluation Criteria

» Pro-forma for Submission of Bids

¢ Standard Conditions

The Bidder can contact the following for any clarifications on the TOR Document:

Chief Engineer, Pune Metropolitan Region Development Authority
Engineering —3 ' :
3" Floor, PCNTDA Building
Near Akurdi Railway Station, Pune - 411044

Email ID — cewater3fedemail.com -

Signature of Tenderer ' . i Executive Engineer
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s Key dates

Sr. No.

Description

Details

Name of work

Supply, Installation, Commissioning of 50 MTPD
mixed waste processing plant at Wagholi and its
operation & maintenance for a period of 10 years

2. | Tender Notice No E - Tender Notice No. 57 for F.Y. 2019-20
. _ From 13.03.2020 from 11.00 Hrs. to
3. Date of issue of tender 07.04.2020 at 15.00 Hr_s.
4 Submission On: From 13.03.2020 from 11.00 Hrs. to
- | PHbmission B 07.04.2020 at 15.00 Hrs. .
5 Date and place of Pre-Bid | 27.03.2020 at 12.00 Hrs, at PMRDA, Akurdi
" 1meeting Office. Pune. :
. . (8.04.2020 if possible at 15.00 Hrs, at
6. |Bid Opening PMRDA, Akurdi Office, Pune.
Rs. 3540/- (Including GST) through online e-
7. | Costof Tender Document payment getaway (Non- Refundable)
g Earnest Money Deposit Rs. 5,00,000/-

(EMD)

Signature of Tenderer

Executive Engineer
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2. Scope of work/Terms of Referance

2.1 Scope of work for successful Bidder (“Contractor™)

The current project intends to undertake the work in two phases
|. Phase I: To design, engineer, procure and construct solid waste processing piant for mixed

waste of capacity of 50MTPD
2. Phase 2: To carry out the operation and maintenance of the same for the period of 10 years.

Scope of work is as defined below. However, any item of work required to be carried out as per the
Contract for proper and satisfactory completion of the work with good standard of workmanship shalt
be deemed to be included in the scope of work with no additional cost for such items, whether ar not
specifically included/described.

Phase 1: Construction, Installation and Commissioning

2.1.1The scope of work of the successfi! bidder includes design, procurement, constiuct and
establish, along with operation and maintenance of processing unit for the mixed waste
processing facility with the capacity of the daily processing of minimum 30MT of mixed
waste, working for 365 days of the year - composting of wet waste and material recovery
facility and preparation of Refuse Derived Fuel from dry waste along with the sole
responsibility of the successtul bidder for the disposal of the by-products /inerts.

2.1.2 Tt will be the responsibifity of the successful bidder for Preparation of Pracess. Hydraulic.
Civil, Mechanical, Piping, Electrical and Instrumentation Design and Drawings including
Construction, Architeciural arid As-built Drawings.

2.1.3 The civil work shall inclu.de
A) Covered Shed:

The contractor has to provide a shade of 2000 sq. m made up from structural steel, having pitched roe 4
of pre-coated Gl sheets, foundation of RCC, flooring of Indian patent stone, walling of minimum 9”
brick walls plastered with CM of 1:4 mix, cement paint, Anticorrosive, oil paint to all structural steel
components, with proper ventilators. The contractor shall design the shade from his structural designer
based on refevant Indian Standards. The design/specifications shall be got approved from PMRDA.

B) Weighing Scale:

Contractor should provide 30,000 kg weighing scale of Samsung, Seiko or equivatent model with
RCC monritoring room of minimum 100 Sq. Feet,

Cy Platform:

Concrete ramp at entrance; M-23 for totat Structural shed base, drairage system for vollection of
leachate generated at janding platform and toilet bathroom.

Signature of Tenderer : o ;/; . .Executive Engineer




16

D)} Office room and utilization:

Four rooms each of suitable size not less than 100 sq.fi. for, Change room with Bathroom of suitable
size, Toilet for working person minimum of two seats or as per dlrected by site in charge engineer/

Consultant on PMRDA panel.

E) Storage for Waste:

Capacity to accommodate MSW of minimum 50 TPD daily for next 7 days.

F)  Storage space tor By-Products:

Capacity 1o store Refuscd derived {uel (RDF) and compost created by processing mixed waste of
minimum 30 TPD for disposal/dispatch for the period of 7 days.

2.14

2.1.10

Pracurement, supply, instailation, testing and commissioning of ail the Electrical Equipment
including HT and LT Panels. Transformers, Cables, Cabl__e Trays, Earthling Materials,
Lighting Fittings & Fixtures, Local Push Button Stations, Junction Boxes, etc.

Procurement. supply, installation, testing and commissioning (Z')'_i[_'all the Instruments.

Procurement. supply. installation. testing and commissioning as well as operation and
maintenance of hardware and software required to be integrated with the TT interface prepared
by the Pune Mewopolitan Region Development Authority.

The contractor will be respensible for digitizing the weighbridge by making provision of the
required hardware and sottvare and shall also make the provision for CCTV systems.

Procurement, supply. instaliation. testing and commissioning of Fire Fighting System.

The Contractor shail submit his Construction Program ‘within 14 days of Letter of
Commencement of Work / Work Order describing in detail the mobilization and requirement
of Tabour and equipment in the form of CPM analysis and notes, working process for main
activities/critical activities/new activities, monitoring of work progress, financial planning and
cash flow charts, survey and [ayout, consiruction methodology, quality plan including mix
design requirements, approved external laboratory facilities, testing frequencies, acceptance
criteria, calibrations, contrel of non-conformities, details of site quality records, various
documentation in formats approved/issued by the Engineer, performance of tests etc.,
approved vendor list for various standard materials like cement, steel, bitumen, concrete
frames, tiles , plumbing and electrical fixtures, woad, plywood, steel and accessories and
tlushed doors ete. The Contractor shall prepare requisite documents, ensure its subimission on
time, coordinaie  and  follow-up  with concerned  statutory body for ep.
Police/Labour/Health/Power/Water/Telecomnunication  and other Authorities to  obtain
requisite permission, NOC, supply and avail their facilities and to perform legal formalities to
avoid any encumbrance on work programme

The contractor needs to install suitable combination of fo_ln'llowing equipment in order to
achieve size/density separation, size reduction and material handling depending on the site.

Signature of Tenderer - Executive Engineer
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S. no. | Equipment Type Quantity

i Conveyer Belt Belt/Bucket/Screw etc. As proposed by
the bidder for

2 Screening Equipment Trommel/Mesh/Vibrator/etc. processing

3 Size Reduction Equipmént Shredder/Cutters/etc minimum 50 MT
of mixed waste

4 Density Separator Air density Separator/Blower,etc | per day.

4 Metal detectors . Electromagnet/magnetic

roller/detectors.etc

2.1.11 Installation of various supplementary systems in compliance with the MSW rules 2016. (for
example provision for five safety, odour control, leachate maragement efc.

2.1,12 Preparation and submission of As-built Drawings and mass balance dizgram of the processing
plant and Operation & Maintenance Manuals for Mechanical, Electrical & Instrumentation
Items.

2.1.13  Any other item not mentioned specifically but necessary as per good engineering practice,
safety norms and successful eperation and guaranteed performance for the entire facility shall
be deemed to be included - within the scope of work and provided by the Contractor at no extra
cost to PMRDA or Gram lenchayat, Wagholi.

2.1.14 The Contractor Shd” make appr oplmte provisions for segregation of dry and wet waste, it
required.

Note: - Final Layout and Machineries ot the plant will be got approved lrom PMRDA.

" Phase 2: Operation and Maintenance:

2.1.15
depending on the overall performance of the plant after taking due administrative approvals.

2.1.16 The Gram Panchayat, Wagholi shall make arrangements for the electricity connection till the entrance
of the project site. Any further work regarding the electricity line and the payment of the electricity .
bill will be the reSponsibility of the successful bidder.

2.1.17 The Gram Panchayat, Wagholl shall make arrangement for the water line and will provide cannection
within the project site. Any further work regarding the water line and the payment of the water bifl
will be the responsibility of the successfui bidder.

2.1.18 Procurement and supply oféxllSpares_. Tools & Tackles required during O&M Period.

2.1.19 Operation and maintenance of the plant will also include the sole responsibility of the timely disposal
of the by-product generatcd"ﬁ'om the process.

2.1.20 The successful bidder holds the rights to sell the RDF, compost ar the recyctables and/or dispose it of
scientifically complying WIth MSW rules 2016 and environmental rules and regulations applicable for
the same.

2.1.21 The successful bidder shall Lﬁkc the respons.ibili[y of ransport of rejects to the landfill site as speeilied
in writing by PMRDA or Gram Panchayat, Wagholi.

Signature of Tenderer R ‘ Executive Engineer

Operation and maintenance of the plant for 10 years period which may be extended to further 10 years
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2.1.22

2.1.23

2.1.24

The landfill site shall be made available in consultation with': Gram Pgn_c’hayat, Wagholi.

Anty other item not mentioned specifically but necessary as per sound engineering practice, safety
norms and successful operation and guaranteed performance for the entire facility shall be deemed to
be included within the scope of work and provided by the Contractor at no extra cost to PMRDA or

Gram Panchayat. Wagholi,

Not fess than 2 years from the date of commissioning, the PMRDA may ask the Contractor in writing
ta expand the capacity by not mere than 20% of the tendered capacity and the Contractor shall comply
with such request at no additional capital expenditure and additional {and requirement. The additional
tipping fee shall be awarded to the Contractor by Gram Panchayat, Wagholi.

2.2 Minimtum Service Level Parameters (SLPs)

The contractor needs to ensure following minimum Service Level Parameters for meeting the scope of

work;
2.2.1

222

2.2.3

225

2.2.6

2.2.7

228

2.2.10

221

2.2.12

The operations are required to be conducted by the contractor for all day's of the year,

The quantity of the waste processed per day should not be less tha 80% of the monthly installed

capacity.

The Contractor shall ensure to meet the scheduled milestones. qual:ty dl‘]d safety requirements of all
works as mentioned in the scope of work. ;

The constructed plant should meet all the standards and quality parameters set forth by the PMRDA
engineets. :

[n case ol any major breakdown, the contractor has to inform PMRDA and Gram Panchayat, Wagholi
officials immediately, and work to resolve the issue expediently within net more than 8 hours.

The Contractor shall ensure proper housekeeping of the site at all times as per the safety and health
norms as specified in related rules and regulation in consultation with the concerned Engineer so as to
comply with MSW rules 2016 and other environmental rules and rcgulations prevalent in Irdia and
ensure that the campus showcases the awareness slogans regarding solid waste management.

The conwactor shall also supply operation and maintenance manual, showing detailed operation
procedures and maintenance measures. The functioning of the pltant should be described in the same
for understanding of visitors.

The complaints received by PMRDA or Gram Panchayat, Wagholi in relation to issues regarding the
processing unit site will be forwarded to the contractor. All complaints shall attended within 12 hours
of complaint. A record of ail such complaints and action taken report shall be submitted to PMRDA
and Gram Panchayat, Wagholi on monthly basis by 5" day of next month,

Data obtained from the digitized weigh bridge records will be considered for the paymént calculations
and 1o handwritten data will be accepted for the same,

The Contractor shall ensure health and safety of the staff working at the pracessing facility.

In case of any mishap / accident al the site, the contractor shall take complete responsibility of the
same and fotlow with the necessary procedures including but not limited to registration of police
complaint and attending court trials.

Contractor shall adhere to norms of Minimum Wages Act and other applicable [abour laws including
PF/ESIC etc. Salaries ot ail the employees to be done on time as per applicable rules governed by

Signature of Tenderer Executive Engineer
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2.2.13
2.2.14

22,15

2216

2217

2.2.18

2.2.19
2.2.20

2221

2.2.22

2.2.23

19

labour laws in the state. It:shall be the duty of the Contractor to ensure that proper decumentation is
maintained as per various labour laws.

The Contractor shall construct proper’ toilet facility along with regular maintenance and cleaning
within the premise for its staff.

Records for daily quantity of the b}'pmducts generated and for the disposal of the byproducts should
be kept in the formats finalized in consultation with the engineer in charge.

The byproducts should not be stored for more than 10 days within the site area. Any issue relating to
the disposal of by products and storage of the byproducts for more number of days than the prescribed
time limit should be conveyed to the engineer in charge in written.

The by products produced should betested by the Contractor at his own cost once in every month and
should supply the test results within the first five days of the next month.

The Contractor should ensure that the project site is clean and tidy during the contract period.

The Contractor, at its awn cost, shall create facilities and make arrangements for controlling/
mitigating the emission, pollution and cortamination (Environment impact) of air, water and soil
including mitigation of odour and noise pollution also get environment clearance certificate from
proper authority. :

The Contractor shall make provision tor water storage of appropriate size or a minimum ol 10.000
liters for firefighting purpose.

The Contractor shall ensure the neighboring citizens do not face any issue of foul odour and will ke
all the necessary preventive measures/steps at ils own cosL.

The Contractor shalt ensure that the operations of the project do not cause any nuisance (o the citizens
in the area. Any complaint recetved by PMRDA or Gram Panchayat, Wagholi from the neighboring
citizens has to be resolved by the Contractor by taking all necessary measures.

The Contractor shatl follow all existing rules and regulations of the Government & labour department
or as amended from time 1o time regarding the labor employed by him without entitling him for any
extra claim on this account.

The Contractor should, in case at any point of time should comply with the MSW Rules 2016 and
environmental rules and regulations prevalent in india and Maharashtra.

2.3Monitoring and Supervision during Implementation

Along with the monthly invoice, the coniractor should submit following documents to PMRDA/Gram

Panchayat, Wagholi:

2.3.1  Gram Panchayat, Wagholi shall appoint an Engineer in Charge for the piant.

2.3.2  Digitalized weighing record generated through the at-site weighing system,

233  Daily record of the waste processed should be kept in specified format in discussion with the Engineer
in Charge. :

2.3.4 Reports regarding the quality of the -byproducts and other tests as per specified by the MSW 2016
should be done through accredited labs.
Measures regarding the Lj'c_nnpliances-“with the MSW 2016 should be reported in the format as

2.35

suggested by the Engineer in Charge.

Signature of Tenderer - : Executive Engineer
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2.4 8ecurity Deposit

20

+ 5% of the Estimated cost or Accepted Tender cost whichever is higher.

« Initial Security Deposit.
2.5% of esiimated cost or accepted tender cost whichever is higher in the form of Fixed Deposit
Receipt OR Bank Guarantec from Nationalized / Scheduled Bank in the favour of Metropolitan
Cammissioner & Chief Executive Officer, PMRDA, Pune for initial minimum period of 12 + defect

wi

ithin the time limit.

+ Deductions through R.A. Bills.
Balance 2.5% amount will be recovered through each running bill at 5% of the gross amount of R.A.

Bill 10 the extent that total required security deposit is to be recovered.

2.5 Penalty Clauses

liability period of 60 months (time limit) and shail be exiended suitablly if the work is not completed

Penaity Amount

Sr. No.| Penalty Description
i. | Failure to process 80% of monthly expected | 10% of the tipping fee per ton on the difference
solid waste / shartfall of the expected and the processed
solid waste that month
2. | Reject penerated is greater than 10% of the | 10% of the tipping fee per ton will be levied on
monthly expected solid waste to be processed the excess amount of reject generated on
monthly basis
3. | Noncompliance to SWM rules 2016 and the| Penalty as imposed by MPCR or their statutory
other Environmenmtal Standard notified by the| body or statutory provision in the related rules
. regulatory authorities or as specified in the
; contract.
4 | Non provision of site facilities or SLPs Rs. 1000/ per item per day
5 | Non-compliance of safety standards or use of Rs. 1500/ per- incidence per day till the

personal protective equipment by the workers

compliance of the failure in addition to the
Penaliies/ Actions imposed by various
Authorities,

6

Any failure or n.oncompliance or slow progress of any of the contractual works or items leading
to violation of prevailing environmental Act, rules and regulations or provisions of the MSW
rules 2016 leading to the adverse orders of penalty or prosecution by the competent authoyities in
this regard shall also be the direct Hability of the Contractor / Agency, in addition to the penaities

as provided above.

2.6 Contractor Fees and Payment Mechanism

The payment to be made to the Contractor will be divided into two phases as specified in the scope of

work.

2.6.1 Phasel:

The payment for the civil work of Phase | will be made in installments during the construction
period. 90% of the total quoted cost for ¢ivil work of phase 1 will be disbursed tili
commissioning of plant. The remaining 10% amount will be released after successful operation

A. Civilwork
and maintenance of plant tor a period not less than one year from commencement of plant.
B. Electro-Mecharical Werk

Signa

mre of Tenderer
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The payment for the mechanical work of phase 1 shall be as follows: -

Sr. Activities to be completed Payment (% of the cost of
No. Electro-Mechanical work)
1 Supply and Erection of Electro-Mechanical Equipment 45
2 | Installation and Commissioning of Electro-Mechanical | 45
Eguipment ]
3 Remaining 10% will be released after successfl operation and mainienance of plant for a
period not less than ane year from commencement of plant,

Each bill should be supported with_tﬁc relevant i'eport showeasing the completion of each of the activities in
the formats finalized in co-ordination with engineer in charge and approval of appropriate authority.

2.6.2

2,63

2.6.4

2.6.5

2.6.6

Phase 2:

Payment to be made by Gram Panchayat, Wagholi for every month for processing solid waste shall be
calcutated by the following formula on the basis of records submitted under clause 2.3.
Payment= [A*(B-C)}-D
A: Tipping fee per ton as quoted by the successful bidder
B: Quantity of waste taken for processing
C:  Quantity of rejects =
D:  Penalty as and when applicable as in clause 2.5

The Contractor shall. by 5th day of every month or in case the 5th day is a holiday, then on following
working day of such month; submit to Gram Panchayat, Wagholi & monthly bil? providing the amount
of bill pavable by Gram Panchayai, Wagholi. The Engineer In-Charge after deducting the penalties
levied for such month approves the bill. -

The contractor fee statement shall be veritied by the Engineer in Charge.

For the pavment of first month of operations, the Fee Statement, provided by the Contractor shall
relate to the period commencing from date of occurrence of commercial operation date (COD) 1l the
end of the month and the Fee Statement shall be submitted before the 5th day of the succeeding
month.

Gram Panchayat. Wagholi_shall, within 10 days from the date of receipt of the monthly bill. pay to the
Contractor, the Fees in accordance with the formula given in clause 2.6.2.

2.7 Commissioning date of plant"for operation and maintenance

The commissioning date of PHASE-1 and commencement of PHASE-2 (operation and maintenance) is
eritical in deciding for the release of the payment withheld during Phase-1 and also disbursement of
PHASE-2 payments. In order to clearly define the completion of phase 1 and commencement of phase-2
successful bidder should submit to the department in written informing about the Date of completion of
phase 1 and commencement of phase-2 which will be considered as the date of the completion of phase 1
and commencement of phase-2 after due verification-and approval of Chief Engineer, Engineering
Division -3, PMRDA :

Chief Engineer
Engineering Division — 3 .
Pune Metropolitan Region Development Authority

Signature of Tenderer . [ ‘ o Executive Engineer
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3. Instruction to Bidders

A. General conditions

3.1 Cost of Bid Document/e-Tender Processing Fee i ) 3

al The cost of blank tender form shatl be Rs. 3540/~ (Inciuding GST):per set which is non-refundable.
Riank Tender documents will not be sold by this office. Interested contractors have to download
tender documents from the website. Cost of blank tender form shall not be accepted in the form of
cash or cheque. The cost of the tender documents will not be refunded under any circumstances

b) This tender document is avaitable on the web site http://mahatenders.gov.in to enable the bidders
to view, download the e-Bid document and submit e-Bids online up to the last date and time mentioned in
e-Tender notice/e-lender document against this e-Tender. The bidders shali have to pay nonrefundable
cost of bid document/ e-Tender processing fee of Rs. 3540/~ (Encluding GST) {Rupees Three thousand

five hundred forty only) through online only as per the instructions available on website
wwiw.mahatenders.gov.in. Tender without cost of bid document/ e-Tender processing fee in the prescribed 4,.}

form will not be accepted.

3.2 Contents of e-Bid Document

The scope of work, e-Bid procedure and contract terms and conditions are prescribed in the e-Bid
document. The e-Bid document includes: '

Invilation for e-Bid

Scetion 1 : General Information

Section 11 : Scope of work/Terms of reference {TOR) _
Section 11 : Instruction to bidders

Section 1V : Qualification and Evaluation criteria

Section V : Pro- forma for submission of bids (Leéhnical and financial)

Section VI : Standard Conditions

The bidder is expected to examine all instructions, forms, terms; and specifications in the e-Bid document. ’ j

Failure to furnish all information required as per the e-Bid document or submission of e-Bid not responsive
1o the e-Bid document in every respect will be at the bidder’s risk and may result in rejection of the said e-
Bid.

33 Amendment of e-Bid Document

At any time prior to the deadline for submission of &-Bid, the Department may, for any reason, whether at
its own initiative or in response to a clarification requested by a prospective bidder, modify the e-Bid
document by amendments. Such amendments shall be uploaded on the e-Pracurement website
hitp://mahatenders.gov.in through corrigendum and shall form an integral part of e-Bid document. The
relevant clauses of the e-Bid document shall be treated as amended accordingly.

i1 shall be the sole responsibility of the prospective bidders to check the website http://mahatenders.gov.in
from time to time for any amendment in the e-tender document. Tn case of failure to get the amendments, if’
any, the Department shail not be responsible for it.

Signature of Tenderer Executive Engineer
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In order to allow prospective e-bidders a reasonable time to take the amendment into account in preparing
their e-Bids, the Department, at his discretion, may extend the deadline for the submission of e-Bids. Such
extensions shall be uploaded on the e-Procurement website hitp://mahatenders.gov.in.

34

Data Identification and Collection

3.4.0 1t is desirable that the Blddﬁl submits its Proposa] after verlfymg the availability of the data,
information and/ or any othér matter considered relevant.

3.4.2 Ttwould be deemed that byi submiiting the Proposal, the Bidder has:

Made a complete and careful examination and accepted the Tender Document in total;

Received all relevant information requested from PMRDA and:

Made a complete and careful examination of various aspects of the scope of work including
but nol limited to: site area, type of project, existing data or any relevant information;

ail other matters that might affect the Bidder's performance under the terms of this TOR
Documem

3.4.3 PMRDA or Gram Panchayat, Wagholi shall not be liable for any mistake or error on the part of the
Bidder in respect of the aboyc

B. Preparation and Submission of Propusals

Language of ¢-Bid

3.3

3.6

3.7

The ¢-Bid prepared bﬁ; the bidder, as well as all correspendence and doecuments relating te the e-
Bid exchanged by the bidder and PMRDA / Gram Panchayat. Wagholi shall be written in
English or Marathi language oniy.

Documents Constituting the e-Bid

The e-Bid prepared by the bidder shall comprise the following components:
(a) Technical e-Bid - Technicai e-Bid will comjprise of: .

(N Fee Details — It will consist of the cost of tender document and prescribed
edrnest money in prescribed form.

)] Qualification Details as per formats with supporting mcludes copies ot

required documents in PDF format Justlfymg that the bidder is qualified to
pexform the contract if histher bid is accepted and that the bidder has
financial & 'technical capab1i1ty necessary to perform the contract and meets
the criteria outlined in the Qualification Requirement and Technical
Specification and fulfill afl the conditions of the Contract.

" (b} Financial e-Bid — Financial e-Bid will comprise of:

(i - Price bid — includes Price in given format to be filied in afier downloading
from the e-Procurement website for this e-tender.

e-Bid Form

The bidder shall complcte tht, C-Bld Form and the appropriate Price Schedule/BOQ furnished in the e-
Bid document.

3.8

e-Bid Currencies

Prices shall be quoted in Ind_i‘an Rupees only.

Signature of Tenderer E (> . Executive Engineer
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3.9  Documents Establishing bidder’s Qualifi catmn : : .

391 The bidder shall furnish, as part of its Technical ¢-Bid, documents establishmg the bidder’s
qualification to perform the Contract if its e-Bid is acct;pted The documentary evidence should be
submitted by the bidder electronically in PDF format.

3.92 The documentary evidence of bidder’s qualification to perform the Contract if its e-Bid is accepted : g
shall be as per Qualitication Requirements specified in e-tender document.

3.9.3 PMRDA may call for additignat information /clarification required for the technical evaluation from
the bidder.

3.10 e-Bid Security/Earnest Money Deposit (EMD)

3.10.F Tender fee and EMD shall be paid by SBI Nel Banking or Other Bank Internet Bank MOPS or FDR or
Bank guarantee,

3.10.2 The online payment procedure can be seen onwww.mahatenders.gov.in, Announcement, online
payment procedure. Ouline payment requires 48 hours in Bank working days for clearance and hence, 3
payment shoutd have been made accordingly. '

3.10.3 The EMD will be retained in the pooling account and will be refunded to the unqualified /
unsuccessful bidders after award of tender tw the successiul lowest bidder, The EMD of successful
bidder will be ultimately refunded or will be edjusted agaihsl the security deposit afier selection of the
successful  bidder at  the time of execution of the contract. Tn  case, the Chiet
Engineer/Commissioner/Chief Otficer decided to torfeil / adjust the EMD amount of the bidder, the
EMD amount ins such cases shall be credited to the bank account of the PMRDA Pune. The mandate
tor EMD refunds / forfeit / adjustment against security deposit shall wigger from e-tender application
of NIC portal.” '

3.10.4 The e-Bid security may be forfeited:

(a)if a bidder
i) withdraws his‘her e-Bid during the period of e-Bid validity specufed by the bidder on the
e-Bid Form; or
i) does not accept the correction of errors or
iit) modifies his/her e-Bid price during the period of e-Bid validity specified by the bidder on the
e-Bid form or
(b}in case of a successful bidder, if the bidder fails to sign the Contl act with PMRDA and Gram D
Panchayat, Wagholi

3.1 Period of Validity of e-Bid

3.11.1 E-Bid shall remain valid for 120 days after the date of e-Bid opening pIESCI ibed by the Dcpan tment.
An e-Bid valid for a shorter period shall be rejected by the Department as non- responswe

3.11.2 [n exceptional circumstances, the Department may solicit the bidder’s consent to an extension of the
period of e-Bid validity. The request and the response thereto shall be made in writing. A bidder may
refuse the request without forfeiting its- e-Bid security. A bidder granting the request will not be
required nor permitted to modify histher e-Bid.

3.2 Format and Signing of e-Bid

3.12.1 The bidder shall prepare one electronic copy each of the Technical e-Bid and Financial ¢-Bid
separately. '

Signature of Tenderer h ' Executive Engineer -
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3.13.2
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The e-Bid document shall be dlgltally sxgned at the time of uploading, by the bidder or a person or
persons duly authorized to bind the bidder to the Contract. The later authorization shall be indicated by

. a scanned copy of written power-of-attorney accompanying the e-Bid. All the pages/ documents of the

e-Bid that are to be uploaded shall be digitally signed by the person authorized to sign the e-Bid.

3.13 Submission of e-Bid

The Bid Submission module of e-Procurement website hitp:/mahatenders.gov.in enables the bidders
to submit the e-Bid online in response to this e-tender published by the Department. Bid Submission
can be done only from the Bid Submission start date and time till the Bid Submission end date and
lime given in the e-tender. Bidders should start the Bid Submission process well in advance so that
they can submit their ¢-Bid in time. The bidders should submit sheir e-Bid considering the server time
displayed in the e-Procuretent website. This server time is the time by which the e- -Bid submission
activity witl be allowed till the permissible time on the last/end date of submission indicated in the e-
tender schedule. Once the e-Bid submission date and time is over, the bidders cannot submit their ¢
Bid. For delay in submission of e-Bid due to any reasons, the bidders shall only be hetd responsible.
The bidders have to follow the following instructions for submission of their e-Bid:

The guidelines to download the tender document and online submission of bids and procedure of

tender apening can be dovwnloaded from website http:/mahatenders.gov.in. Bidders should have
valid Class-2/ Class-3 Digital Signature Certificate issued by any certifying authorities approved by
Controller of Certitying Authorities, Government of India. The bidder can obrain User Login Id and

. perform DSC registration exercise above even before e-Bid submission date starts. The Department

shall not be held responsible if the bidder tries to submit his/her e-Bid at the tast moment before end
date of submission but could.not submit due o DSC registration problem.

The bidder should download the e-tender document ang study them carefully. The bidder should keep
all the documents ready as pet the requirements of e-tender document in the PDF farmal except the
Price Schedule/Bill of Quantity (BOQ) which should be in the XLS format (Excel sheet)

The bidder skould upload the Technical e-Bid documents for Fee details {e-tender fee and EMD),
Qualification details. Before uploading, the bidder has to select the relevant Digital Signature
Certificate. He may be prorhpted to enter the Digital Signature Certiftcate password, it necessary. For
uploading, the bidder should click "Browse" button against each document label in Technical and
Financial schedules/packets and then upload the relevant PDF/XLS files already prepared and stored
in the bidder's computer, The required documents for each document label of Technical (Fee detzils,
Qualification details, e-Bid Form and Technical Specifi ication details) and financial {¢-Bid Form and
Price Schedule/BOQ)} schedules/packets can be clubbed together to make single different files for cach
label.

_3.13.4 Department reserves the right to cancel any or ali e-Bids without assigning any reason.

3.14  Deadline for Subm_if_ssion of e-Bid

E-Bid (Technical and Financial} must be submitted by the bidders at e-Procurement website

http://mahatenders.gov.in ‘hot later thari 07.04.2020 upto 03.00 pm on the prescribed date (as the
server time displayed in the' e-Procurement website).

The Department may, at ns dlSCEBttOI’! extend this deadline for submission of e-Bid by amending the
g-Bid document, in which. LEISC all rights and obligations of the Department and bidders previously
subject to the deadline will thereafter be subject to the deadline as extended.

Signature of Tenderer ' . Executive Engineer
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3.15 Late e-Bid

The server time indicated on hitp:/mahatenders.gov.in - will be: éhe time by which the e-Bid
submission activity will be allowed till the permissible date and time scheduled in the e-tender. Once
the e-Bid submission date and time is over, the bidder cannot submit his/her e-Bid. Bidder has to start
the Bid Submission welt in advance so thai the submission process passes off smoothly. The bidder
will only be held responsible if his/er e-Bid is not submitted in time due to any of histher
problems/faults, for whatsoever reason, during e-Bid submission process.

3.16  Withdrawal and Resubmission of e-Bid

At any point of time, a bidder can withdraw his‘her e-Bid submitted online before the bid submission
end date and time. For withdrawing. the bidder should first log.in using his/ her Login Id and
Password and subsequently by histher Digital Signature Certiﬁca(ér on the e-Procurement website
http://mahatenders.gov.in : 7

No e-Bid may be withdrawn in the interval between Ihé?'dead]ine Fc')'.['bubmission of e-Bids and the
expiration of period of e-Bid validity, Withdrawal of art e-Bid dul g thls interval may result in the
bidder’s forfeiture of his/her e-Bid security. :

The bidder can re-submit his‘her ¢-Bid as and when required till thi ©-Bid submission end date and
time, The e-Bid submited earlier will be replaced by the new one. 51 he payment made by the bidder
carlier will be used for vevised c-Bid and the new e-Bid submission summary generated aller the
successful submission of the revised e-Bid will be considered for evaluation purposes.

The bidders can submit their revised e-Bids as many times as possible by uploading their e-Bid
documents within the scheduled date & time for submission of e-Bids.

No e-Bid can be resubmitted subsequently after the deadline for submisston of e-Bids.

3.17  Pre-Bid Meeting

The bidders or their official representative are invited 1o atiend a pre-bid meeting. The purpose of the
meeting will be to clarify issues and to answer questions on any matter that may be raised at that stage.
The date, time and address of the Pre-bid meeting shall be as specified in the bid datasheet.

1.  Bidders requiring any clarification on the bidding documents or questions on any matter that
may be raised at that stage may send their queries in written, addressed to contact person as
mentioned in the Bid Data Sheet, laiest by one day before the pre-bid meeting date
mentioned in the bid datasheet. The responses of the Authotity will be uploaded only on the
Website hitp://mahatenders.gov.in and shall not be communicated separately to the
bidders. ’ a

2,  The Authority shall endeavor to respond to the questions laIHEd or clarifications sought by the
Bidders. However, the Authority reserves the right nol o respond to any question or
provide any clarification, in its sole discretion, and nothsrrsz in this Clause shail be taken ot
read as compelling or requiring the Authority to respond ¢ to any question or to provide any
clarification which will have material adverse effect on thl.. bidding outcome.

3. The Authority may also on its own motion, if deemed necessary, issue interpretations and
clatifications to all Bidders. All clarifications and interpretations issued by the Authority
shall be deemed to be the part of the Bidding Documents. Verbal clarifications and

information given by bidders or jts employees or representatives shaltl not in any way or

manner be binding on the Authority.

ignature of Tenderer Q Executive Engineer




27

C. Bid Opening
3.18  Opening of Technical e-Bid by the Department

1. The Department will open all technical e-Bids, in the presence of bidders’ representatives who
choose to attend at 3.00 PM on the prescribed date of opening at Tender Cell office in PMRDA ,
Akurdi Building. The bidder’s representatives who are present shall sign a register evidencing
their attendance: In the event of the specified date of e-Bid opening being declared a holiday for
the Departiment, the e-Bids shall be opened at the appointed time and place on the next working
day.

2. The bidder’s names and the presernce or absence of requisite e-Bid security and such other details
as the Department at its discretion may consider appropriate, will be announced at the opening.
The name of such bidders not meeting the Technical Specifications and qualification requirement
shall be notified subsequently. '

3. The Department will prepare minutes of the e-Bid apening,
3.19  Opening of Financial e-Bid

Afier evaluation of technical ¢-Bid, through the evaluation committee the Department shall
notify those bidders whose technical e-Bids were considered non-responsive to the Conditions of
the Contract and not meeting the technical specifications and Qualification Requirements
indicating that their financial e-Bids will not be opened. The Department wili simultaneously
notify the bidders, whose technical e-Bids are considered acceptable to the Department.  The
notification may be sent by e-mail provided by bidder.

1

.

2. The financial e-Bids of technically gualified bidders shall be opened in the presence of bidders
who choose to attend, and date for opening of financial bids will be communicated to the
Technically Qualitied Bidders subsequently after completion of technical bids evaluation through
e-mail provided by the bidder. The name of bidders, percentage.Price quoted for various items
etc., will be announced at the meeting.

The Department will prepare the minutes of the e-Bid opening,.

@

3.20 Clarification of e-Bid

1. During evaluation of e-Bid, the Department may, at its discretion, ask the bidder for a
clarification of histher e-Bid. The request for clarification and the response shall be in writing,

3.21 Evaluation of techhical e-Bid and Evaluation Criteria

The Department will examine the e-Bid to determine whether they are complete, whether they meet all
the conditions of the Contract, whether required cost of bid document/e-Tender processing fee, e-Bid
security and other required docaments have been furnished, whether the documents have been
propetly digitally signed, and whether the e-Bids are generally in order. Any e-Bid or e-Bids not
fulfilling these requirements shal! be rejected.

1.  The bidder should submit a notarized affidavit that the bidder’s ﬁ_rin has not been black listed
from any ULB/State/Central Government Departments/Organizations. The e-Bids of the
“black-listed bidders or those not submitting the required affidavit shall be rejected.

2. All e-Bids submitted shal also include the following:

(i} Filled in Bid Submission forms as per the tender document .
(ii) Certified Copies of relevant pages of following documents:

Signature of Tenderer S B Executive Engineer
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»  Letter of Incorporation/Shop Act License

»  The power-of-attorney authorizing the bidder to sign. the e-Bid/contract.
*  PAN Certificate of the company/firm.

*  Trade tax/GST registration certificate and GSTR1 of the company/firm.
"  SI/PF registration

*  TAN Certificate

The e-Bids of the bidders not submitting certified copies mentioned above documents shali be
rejected. .

3. Tt shall be the discretion of the Department (o decide as to whether an e-Bid fulfils the
evaluation criterion mentioned in this e-tender or not.

4. The bidders are advised not to mix financial bid documents with the PDF documents
submitted for technical bid. The e-Bids of the bidders having financial bid document in the
technical bid will out rightly be rejected. .

3.22 Contacting the Department

1. No bidder shall contact the Department on any matter 1e[atmv to histher e-Bid, from the time
of the e-Bid opening to the time the Contract is awarded. If the bidder wishes o bring
additional information to the notice of the Department, he/she can do so in writing.

2, Any effort by a bidder o influence the Department in its decisions on e-Bid evaiuation. ¢-Bid
comparison o contract award may result in rejection of the bidder’s e-Bid.

3. In the event of any information furnished by the agency is found false or fabricated the
minimum punishment shall be debarred / biacklisting from PMRDA works and the legal
proceeding can also be initiated.

D. Award of Contract

3.23 Award Criteria

The Department will award the contract to the lowest evaluated successful bidder whose
bid has been determined to be responsive to all the conditions of the contract and shall
have met the Technical specification and qualification requirement of the Bidding
Dogcument.

3.24 Department’s right to aceept any e-Bid and to reject any or all e-Bids

The Department reserves the right to accept ot reject any ¢-Bid. and to annul the e-Bid
process and reject ali e-Bids at any time prior to contract award, without thereby incurring
any liability to the affected bidder or bidders.

3.25 Notification of Award

Prior to the expiration of the period of e-Bid validity, the Department will notify the
successtul bidder in writing by letter/e-mail/fax, that its e-Bid has been accepted.

The notification of award will constitute the formation of the Contract.
3.26 Signing of Contract

At the same time as the Department notifies the successful bidder that its e-Bid has
been accepted, the successful bidder shall have to sign the contract agreement.

Signature of Tenderer A>( i "~ Executive Engineer




* 3.27 Other points related to tender document

1, No page(s) of the tender shall be removed and the entire set must be submitted, as its failure -

to comply with the instructions may result in the rejection of the tender.
2, Al entries by the bidders should be written legibly.

3. The bidder should write full address and telephone no. on the Terder Form. Any letter sent by
Regd. Post on that address will be treated as delivered.

4. Incomplete, irrefevant conditional tenders are liable to be rejected without assigning any
reason. Tenders not submitted on proper prescribed form shall not be considered and are
liable to be rejected.

5. WNo additions or alterations are permitted in the tender papers, if bidder does so, the same shall
not be considered and such tender is Liable to be rejected.

6. Any tender not fulfilling all the conditions is likely to be ignored / rejected without assigning

( \ any reason.

7. No refund of the cost of bid document/ e-Tender processing fee is claimable for tenders not
accepted or for tenders not submitted.

8. Conditional tender may not be accepted.

For the interested Bidders of this Tender Document

- 1. The other important information are being mentioned below at a glance for the ease of e-bidders:-

Cost of bid document/ e-Tender processing fee : Rs. 3540/
* Farniest money : Rs.5.00.000/~
Validity period - 120 days.

2. Bank account details for RTGS:-

All the payment towards EMD and Cost of Tender Forms will be done online only. Please
make the online payment as  per the instructions available on website

www.mahatenders.gov.in.

C\' . 3.28 Evaluation Parameters

The bidders who meet the minimum technical and financial criteria shall be termed as *qualified
hidders’. The qualitied bidder quoting the ‘lowest fee’ wilt be the “successtul bidder”.

3.29  Proposal Evaluation: Financial Proposal

The bidding criteria shall be project cost caleulated considering the tipping fee quoted for per ton of
waste processed for 10 years of O&M in addition to the capital cost quoted by the bidder. However,
the capital cost of each bidder will be taken into consideration before awarding the contract. The
PMRDA holds the right to recall the tender if the bids are not in accordance with prevailing tender
rates.

Signature of Tenderer ) - Executive Engineer
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Calculation for the evaluation will be done as follows
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Phase 1:
Sr.No. | Abstract Quantity Amount in Rs,
A) Civil Work as mentioned in Form 12 A
B) Electro-Mechanical Work | as mentioned in Form 12 B
' Total cost for Phase 1
Phase 2
Total (T)
Sr.Neo. | Abstract Year Rate (R )| (1= R#50%365)
per MT
A) Operations  and | 1¥ Year
Maintenance Cost
2" Year
3" Year
4" Year
5" year
6" Year
7" Year
8" Year
9" Year
10 Year
Total Cost for Phase 2
(Operations and Maintenance Cost)
Sr. No. | Abstract Amount in Rs.
A) Final Cost {Phase 1 + Phase 2)

Note: - Total expected load for the plant installation is around 500 KVA.
Signature of Tenderer
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4. Qualification Criteria

A) The Bidder must be sole proprietorship, registered partnership firm, public limited company and

private limited company. The firm/company should be registered in India. No consortium is

allowed.

B) The Bidder must have processed minimun quantity of 21,900 MT mixed municipa) sofid waste
from one plant in preceding three years {2016-19) in any Municipal Corporation.

OR

The Bidder must have work expei;icnce in waste processing of minimum of 40 MTPD of mixed
waste processing for an aninterrupted period not less than 1 year in preceding 3 years (2016-19) in
any Municipal Corporation.

The work order showing experience shall be supported with Certificate from Head of Depaﬂmcm or
Executive Engineer or equivalent officer of the Municipal Corporation confirming successful
o_peration by the Contractat. Unsupported Claims of experience will not be considered for

evaluation}.
C) The Bidder should represent the suitable experience of working with the technology:

Records depicting scientitic production of finished products furnished by the Head of Depariment
or Executive Engineer or equivalent officer of the Municipal Corporation.

Cettiticate from consumer agency of tie up with company for consumption of RDF. The Contractor
must have sold minitmum of 1000 MT of RDF in one year in preceding three years (2016-19).

Note: For Confirmation and satisfaction of the above criterion, PMRDA officials may plan a visit to the
operational Plant operated by the Bidder for better understanding of the project proposed  and

verification of submitted details

D)} The Bidder should have a cumulative turnov'cr of TNR 1.5 crore for last 3 financial years {2016-1 7,
2017-18, 2018-19)

Bidder can demonstrate By means of audited balance sheets or (if not required by the laws of the
Applicant's country) other financial statements accc;ptable to PMRDA, for each of the last three (3)
fiscal years prior to the date of this Application; the current soundness of funds available.

. E) Technical Manpower:

The Bidder should have employed a Project Manager with minimum experience of three years in
simitar projects and mechanical engineer, & civil engineer and an electrical engineer having

minimum experience of one year.
The CV of the manpower as above should be submitted.

F) Other documents a5 required under Clause 321

Signature of Tenderer “Executive Engineer

289
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respect of any tender or request for proposal issued by or any Agreement entered into with

PMRDA or any other public sector entérprise or any government, Central or State; and

(d) We hereby certify that we have taken steps to ensure that no-person acting for us or on our -

behalt has engaged or will engage in any corrupt practice, fraudulent practice, coercive
practice, undesirable practice or restrictive practice.
We understand that you may cance! the Bidding Process at any time and that you are neither bound to
accept any Proposal that you may receive nor to invite the Bidders to submit a Proposal for the
Project, without incurring any liability to the Bidders. As per Clause 3.24 of the Tender Document.
We believe that we satisfy (ies) the eligibility criteria and meet(s) the requirements as specified in the

TENDER document.

. We certify that in regard (o matters other than security and integrity of the country, we have not begn

convicied by a Court of Law or indicted or adverse orders passed by a regulatory authority which
u)uld cast a doubt on our ability to undertake the Project or which relates to a grave offence that

outrages the moval sense of the r.,ommumty

. We turther certify that in regard 1o matters relating to security and integrity of the country. we have

nat been charge-sheeted by any agency of the Government or convicted by a Court of Law for any

offence committed by us or any of our Associates.

W [urther certify that no investigation by a regulatory authority is pending either against us ot against

our CEO or any of our Directors/ Managers/ employees.

 We undertake that in case due Lo any change in facts or circumstances during the Bidding Process, we

are attracted by the provisions of disqualification in terms of the guidelines referred to above, we shail

intimate PMRDA of the same immediately.

. We hereby irrevocably waive any right which we may have at any stage al law or howsoever

otherwise arising to challenge or question any decision taken by PMRDA in connection with the
selection of the Bidder, or in connection with the Bidding Process itself, in respect of the above

mentioned Proj'n:ct and the terms and implementation thereof.

. Tn the event of my/ our being declared as the Selected Bidder, We agree to enter into a Praject

‘Aaleement in accordance with the draft that has been provided to me/us prior to the Proposal Due

Date. We agree not te seek any changes in the aforesaid draft and agree to abide by the same.

We have studied all the Bidding Documents carefully. We understand that’ excepl (o the extent as
expressly setforth in the draft Project Agreement, we shalt have no claim, right or title arising out of
any documenis or information provided to us by PMRDA or in respect of any matter arising out of or

congerning or relating to the Bidding Process including the award of Project.

Signature of Tenderer Executive Engineer
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4, Qua!ification Criteria

A) The Bidder must be sole proprietorship, registered partnership firm, public limited company and
privaie limited company. The firm/company should be registered in India. No consortium is
allowed. Yo

B) The Bidder must have processed minimum quantity of 21,900 MT mixed municipal solid waste
from one plant in preceding three years (2016-19) in any Municipal Corporation.

OR

The Bidder must have work experience in waste processing of minimum of 40 MTPD of mixed
waste processing for an uninterrupted period not less than | year in preceding 3 years (2016-19) in
any Municipal Corpor;ui_on‘. :

The work order shawing experience shall be supported with Certificate from Head of Department or
Executive Engineer or’ eciuivalent officer of the Municipal Corporation confirming successtul
operation by the Contractor. Unsupported Claims of experience will not be considered  for
evaluation). i

C) The Bidder should represent the suitable experience of working with the technology:

Records depicting scientitic preduction of finished products furnished by the Head of Department
or Executive Engineer or equivalent officer of the Municipal Corporation.

Certificate from consumet agency or tie up with company tor cansumption of RDE. The Contractor
must have sold minimum. of 1000 MT of RDF in one year in preceding three vears (2016-19).

Note: For Confirmation and satisfaction of the above criterion, PMRDA officials may plan a visit to the
operational Plant operated by the Bidder for better understanding of the project proposed and
verification of submitted details

D) The Bidder should have a cumulative turnover of INR 1.5 crore for last 3 financiat years (2016-17,
2017-18, 2018-19)

Bidder can demonstrﬁte by means of audited balance sheets or (if not required by the laws of the
Applicant's country) other financial statements acceptable to PMRDA, for each of the last three (3)
fiscal years prior to the date of this Application: the current soundness of funds available.

_E) Technical Manpower:

The Bidder should have employed a Project Manager with minimum experience of three years in
simitar projects and a mechanical engineer, a civil engineer and an electrical engineer having
minimum experience of one year. .

The CV of the manpower as above should be submitted.

F) Other documents as required under Clause 3.21

Signature of Tenderer : : . Executive Engineér
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5. Bid Submission Formats

5.1 Qualification Proposal

The submissions in Qualification Proposal shall consist of:
5.1.t  Covering letter clearly stating the validity period of the Proposal ih the prescribed format Form 1.
5.1.2  Power of‘Atldrncy to an individual for signing the Proposal, as per the prescribed format Form 2.
~5.£.3  Anti-cotlusion certificate, as per the prescribed format Form 3.
5.1.4  Project undertaking as per the prescribed format Form 4, duly signed by the-authorized signatory
5.1.5 Capacity Statement -

5.1.6  Bidders details as-per Form 5 along with:

a) Duly certified copy of partnership deed and registration ceriificate’in case of partnership firm and ]
. . . o . —
deed for article of association in case of company.
by The bidder will have o submit their 1d proof of self, partners, Directors exc. as the case may be.
¢} The bidder should submit the notarized affidavit that the bidder/firm has not been blacklisted any
statefcentral government department/ organization. The e-bid of blacklisted contractor or of those
who have pot submitted the required affidavit shall be rejected. '
5.1.7 Bidder's Eligible Experience in waste processing as per the prescribed format -
5.1.8  Format for Financial capability details Form 7.
5.1.9  Format for seeking clarification Form 8. "
5.1.10 Details of Technical Manpower as mentioned in Qualification Criteria.
5.2 Financial Proposal .
The bidders need to fill the Price in prescribed format after downloading the torm from the e-
Procurement website for this e-tender. Reference form is attached at Form 12
5.3  Technical Details , 3
Format for list showing specifications of Mechanical machinery proposed to be deployed by the bidder
in Form 9
54 Other Details

Details of EMD deposited in Form 0

Details to be frnished for refund of EMD Form 1

Sighature of Tenderer & _ Executive Engineer °
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Form 1: FORMAT FOR COVERING LETTER FOR PROPOSAT. SUBMISSION
(On the Letterhead of the Bidder)

Date:

To:

Chief Engineer

Pune Metropolitan Region Development Authority

Engineering—3

Floor No. 3. PCNTDA Building.

Near Akurdi Railway Station, Pune -41 1044

Email ID — cewater3 eiemail.cotn
Maharashtra, India

) Dear Sir:
C" Re: Setting up a 50 MTPD mixed waste processing plant along with its operation and mairtenance
for a period of 10 years at Wagholi, Ta. Haveli, Dist. Pune.

With reference to your tender document dated . IAwe, having examined the Bidding Documents and.
understood their contents. hereby submit my/our Proposal for the aloresaid Project. The Proposal is
uncenditional and unqualitied.

1. We propase to submit our Proposal in individual capacity as
- 2. Al information provided in the Proposal and in the Appendices is true and correct and the documents
7 accompanying such Proposal are in original or wue copies of their respective originals, as the case may
- be.

This statement is made for the express purpose of qualifying as a Bidder for ~“Setting up a 50 MTPD

L)

mixed waste processing plant along with its operation and maintenance for a period of 10 years
at Wagholi, Ta. Haveli, Dist. Pune, '

4. We shall make available to PMRDA any additional information if may find necessary or require to
supplement or authenticate the Proposal.

C' 5. We acknowledge the right of PMRDA to reject our Proposal without assigning any reason or
otherwise and hereby waive our right to challerge the same on any account whatsgever.

6. We cértify that in the last three years, we have neither failed 10 perform on-any centract. as evidenced
by imposition of a penalty or a judicial pronouncement or arbitration award. nor been expelled firom
any project nor contract nor have had any contract terminated for breach on our pait.

7. We declare that:

{a) We have examined and have no reservations to the Bidding Documents. including any
Addendum issued by PMRDA.

{b) We do not have any conflict of interest as per clause 3.3;

{¢) We have not directly or indirectly or through an agent engaged or induiged in any carrupt

practice, fraudulent practice, coercive practice, undesirable practice or restrictive practice, in

h Stgnature of Tenderer g} B Executive Engineer
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respect of any tender or request for proposal issued by or any Agreement entered into with
PMRDA or any other public sector enterprise or any government, Central or State; and
(d) We hereby certify that we have taken steps to ensure thal no person acting for us or on our

behalf has engaged or will engage in any corrupt practice, fraudulent practice, coercive
practice, undesirable practice or restrictive practice.

We understand that vou may cancel the Bidding Process at any time and that you are neither bound to

accept any Propasal that you may receive nor to invite the Bidders to submit a Proposal for the

Project, without incurring any liability to the Bidders. As per Clause 3.24 of the Tender Document.

We believe that we satisfy (ies) the eligibility criteria and meet(s) the requirements as specified in the

TENDER document.

. We certify that in regard to matters other than security and integrity of the country, we have not been

convieted by a Court of Law ot indicted or adverse orders passed by a regulatory authority which
could cast a doubt on our ability to undertake the Project or which refates to a grave offence that

outrages the moral sense of the comimunity.

. We further certify that in regard (o maters relating to security and integrity of the country, we have

ot been charge-sheeted by any agency of the Government or convicted by a Court of Law for any

offence committed by us or any of our Associates.

. W lurther certify that ne investigation by a regulatory authority is pending either against us or against

our CEQ or any of our Directors/ Managers/ employees.

. We undertake that in case due to any change in facts or circumstances during the Bidding Process, we

are attracted by the provisions of disqualification in terms of the guidelines referred to above, we shall

intimate PMRDA of the same immediately.

. We hereby irrevocably waive any right which we may have at any stage at law or howsoever

otherwise arising to challenge or question any decision taken by PMRDA in connection with the
selection of the Bidder, or in connection with the Bidding Process itself, in respect of the above

mentioned Project and the terms and implementation thereof.

. In the event of Imy." our being declared as the Selected Bidder, We agree to eater into a Project

Agreement in accordance with the draft that has been provided to me/us prior to the Proposal Due
Date. We agree not to seek any changes in the aforesaid draft and agree to abide by the same.

We have studied all the Bidding Documents carefully, We understand that except to the extent as
expressly serforth in the draft Project Agreement, we shall have no claim, right or title arising out of
any documents or information provided to us by PMRDA or in respectz of any matter arising out of or

concerning or relating to the Bidding Process including the award of Project.

Signamre of Tenderer Executive Engineer

O
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17. The Financial Proposal has been submitted by us after taking into consideration all the terms and
conditions stated in the TENDER, draft‘Project Agregment, our own estimates of costs and after a
careful assessment of the site and all the conditions thaé\may affect the Proposal.

18. We shall offera Performance Security to PMRDA m accordance with the TENDER document.

19, We agree and understand that the Proposal is subject to the provisions of the Bidding Documents. In

no case, we shall have any claim or right of whatsoever nature if the Project is not awarded to me/us or

our Proposal is not opened.

20. We confirm that we have the financial standing and resources to fund / raise finances for undertaking

and implementing the Project in accordance with the Project Agreement.

21. We hereby certify and confirm that in the preparation and submission of our Proposal for “n-emrmnmewre-

= we have not acted in cencert or in collusion with any other Bidder or

C' other person{s) and also not done any act, deed or thing which is or could be regarded as anti-

competitive. We further confirm that we have not offered nor will offer any illegal gratification in cash

or kind to any person or agency in connection with this Proposal.

72 We hereby certify and confirm that:

(a) We or any of our promoter(s) / director(s) / associales are net harred by any department ol

PMRDA / or any other entity of Government of Maharashira or blacklisted by any urban

~ ’ local body in India from par ticipating in ‘project/s,

(b) We are aware that, our Proposal would be liable for rejection in case any mistepresentation is

made or discovered at any stage of the Bidding Process or thereaster during the Project

Period.

73, We agree to keep this offer valid for 120 days (one hundred and eighty days) from the Proposal Due

Date specified in the TENDER.
ake to abide by all the terms and conditions of the TENDER document.

C 25. We submit this Proposal under and in accordance with the terms of the TENDER document.

24. We agree and undert

Dated this......... Day of 2019
On Behalf of (Name of the Bidder)
Signature of the Authorized Person
Name of the Autherized Person
Designation of the Authorized Person
Note: Paragraphs in square par enthems may be omitted, ifnot applicable.

Signature of Tenderer ‘ ' - Executive Engineet
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Form 2: FORMAT FOR POWER OF ATTORNEY FOR SIGNING OF PROPQOSAL
(On Non - judicial stamp paper of Rs 100 duly attested by notary public) '

POWER OF ATTORNEY

Know all men by these presents, we(name and address of the registered office of the
APPHIEANGY. 1o e do hereby constitiie, appoint and
authorize Mr. / Ms. Rfo  (name and address of YESIAENCE). ..oiiiiii it
who is presently employed with us and holding the position of as our attorney, to do in our name and on our
behalf. ail such acts, deeds and things necessary in connection with or incidental to the submission of bid in

response to the Request for Proposal dated [ | issued by Pune Metropolitan Region BPevelopment

Authority, ("Tender") for the ‘
<“(#s detined under the Tender), including signing and submission of all documents and providing information
{ responses to PMRDA representing us in all matters in connection with our bid for the said Project.

W bereby agree o ratify all acts, deeds and things lawfully done by our said attorney pursuant to this Power
of Atorney and that all acts, deeds and thirgs done by our a foresaid attorney shall and shall always be deemed
to have heen done by us. :

For

{Signature)

(Nume. Title and Address of the Bidder)

[ Accept

{Signaare)
{Nume, Title and Address of the Attorney)
Notes:

*  To be exceuted by the Bidder

* The mode of execution of Power of Attorney should be ir accordance with the procedure. il any. laid
down by the applicable law and the charter documents of the executants(s) and when it is so required
the same should be under common seal affixed in accordance with the required procedure.

" Also, wherever required, the executants (s) should submit for verification the extract of the charter
documents and documents such as a resolution / Power of attorney in favor of the Person executing
this Power of Attorney for the detegation of power hereunder on behalf of the executants (s).

Signature of Tenderer Executive Engineer
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Form 3: FORMAT FOR ANTI-COLLUSION CERTIFICATE,

(On the letter head of the Bidder)

ANTI-COLLUSION CERTIFICATE

We hereby certify and confirm that in the preparation and submission of thi:_;};Proposal in response to the
Request for Praposal Dated | ¢ Vissued by Pune Metropolitan Region Development Authority, we have not
acted in concert or in collusion with any other Bidder or other person(s) and aiao not done any act. deed or
thing which is or could be regarded as anti-competitive.

We further confirm that we have not offered nor will offer any illegal gratification in cash or kind to any
person or agency in connection with the instant Proposal.

LY -
C) Date this Day of 2020

Name of the Bidder

Signature of the Authorized Person

-~ Name of the Authorized Person

. Executive Engineer

Ay

Signature of Tenderer
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Form 4: FORMAT FOR PRE)JECT UNDERTAKING

{On the Letterhead of the Bidder)
PROJECT UNDERTAKING
Date:

To:

Chiet Engineer : o
Pune Metropolitan Region Development Authority

Engineering — 3
3" Floor, PCNTDA Building, |
Near Akurdi Raifway Station, Puneé_—lﬂ [044

Email 1D — cewater3f@gmail,com S

Re: Setting up & 30 MTPD mixed waste processing plant along with its operation and maintenance tor a period of
10 years at Wagholi.

Wwe have read and understood the Reqguest tor Proposal dated [ ] ("Tender"} in respect of the captioned
Project provided to us by PMRDA. : .
We hereby agree and undertake as under: N
I Any direct or indirect deviations from the terms of the Tender, if any in our Proposal, are hereby revoked
unconditionally. '
2 If the Project is awarded to us, complete techrical details of the Project will be submitted to PMRDA or
its nominated representative for evaluation, before actual implementation of the Project.
5 Fhe Financial Proposal has been submitted strictly as per formats provided in Form 09 and Form 10 of the
Tender. '
4 If the Project is awarded to us, Setting up a 50 MTPD mixed waste processing plant along with its |
operation and maintenance for a period of 10 years at Wagholi stated in TENDER would be carried out by a i
Dated this Day of 2020 1
Name of the Bidder
Signature of the Authorized Person
Name of the Authorized Person

Signature of Tenderer q% Executive Engineer
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" Form §:- Capability Statemenf.

* It is mandatory for the bidder to fill this statement and the bidder must upload only those
document that support this statement, :

Tender Reference No -
Name of Work :

Name of Bidder:

Sr:No. | ELIGIBILITY CRITERIA Details of Bidder

The Bidder must be Sole proprietorship,
registered partnership firm, public limited

C'f 1 company and private limited company. The
firm/company should be registered in India.
No consortium is allowed,

The Bidder must have processed minimum
quantity of 21 900 MT mixed municipal solid
waste from one plant in preceding three years
(2016-19) in any Municipal Corporation,

OR

]

The Bidder must have work experience in
waste processing of minimum of 40 MTPD of
mixed waste processing for an uninterrupted
period not less than | year in preceding 3
years  (2016-19) in any  Municipal i
Corporation, ' L

C _ Records depicting  scientific production of
finished products furnished by the Head of
Departiment or  Executive Engineer or
i equivalent  officer  of the Municipal
Corporation,

Lo

The Bidder must have sold mimmum of 1000
4 MT of RDF in one year in preceding three
years (2016-19)

20t6-17 ‘
5 The Bidder should have a cumulative turnover ]

of INR L5 crore for last 3 financial years [ 2017.18

0

Signature of Tenderer E ' o Executive Engineer




(2016-17, 2017-18, 2018-19)

2018-19

Cumualative .

Affidavit of not being blacklisted.

Address Proof/ld. Proof of individual/ partners/ directors.

Signature of Tenderer

42

. Bxecutive Engineer
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Form 6: BIDDERS DETAILS -

Signature of Tenderer- o & ;.‘?: ' Executive Engineer

I Details of the bidder
Name
Country of incorporation/rcgistratioﬁ )
Address of the corporate headquarters and its branch office(s) in India, if any
Date of incorporation/registration and/or commencemen't:{"of business

2 Brief description of the Bidder including detail§ of its main lines of business and proposed role
and responsibilities in th’e Project.

3 Details of individual (s) who will serve as the pomt of contact/ communication for the Authority
within the Company: :

Name:
Designation:
Company:
Address:

Telephone:

E-mail address:

Fax:

Mobile : :
4 Name, Designation, Address and Phone Numbc% of Authorized Signatory of the Bidder:

Name:

Designation:

Company:

Address:

Telephone:

E-mail address:

Fax:

Mobile:
57 A statement by the Bidder {(where applicable) di'sfciosincr material non-performance or contractual

rorcompliance in past pro;ects contractual disputes and litigation/ arbitration in the last 5 years
is given below (Attach extra sheets, if necessary)

6 The Bidder should also furmsh.

a) Duly certified copy of partner: sh]p deed and registr atlon celtlf‘cate in case of partnership firm and deed for
article of association in case ol‘"company '

b) The bidder will have to subm:t their 1d proof of self, parmers Directors etc. as the case may be.
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¢) The bidder should submit the notariied affidavit that the bidder/firm has not been blacklisted .any
state/central government department/ organization. The e-bid of blacklisted contractor or not
submitting the required affidavit shall be rejected.

Form 7: Bidder's "Eligible Experience’' as per technical criteria specified in the tender document

[The following table shall be filled in for con[:f@‘fs performed by the Bidder]

Bidders Name: [insert full name]

Date: [insert day, month,
Project No, Information
[insert number] -
Project Identification [insert Project name and number, if applicable]
Award date [insert day, month, year, e.g. 10 June, 2013]
Date of Commissioning [insert day, month, year, e.g. 10 June, 2013]
Completion date [insert day, month, year, e.g. 10 June, 2013]
Project Scope [insert Project details and scope of works]
Role in Contract ;
[check the appropriate box] 1‘noie Developer IV Partner
Total Project Amount [insert rotal Project amount in]INR [insert
local currencyf total Project
S amount multiplied by
partnership percentage in INR
: eguivalent]
Employer/ Client's Name:; [insert full name]
Address: [indicale street / number / town or city / country]
[insert: : telephone/fax  mumbers,  including country and
lenhone/6 city area codes]
Telephone/tax number [inseri:d-mail address, if available]
E-mail: i
Project Completion certificate  from [inser{ji:hether attached or not]

client/Employer/Developer

Attached, completion certificates and work or¢

Signature of Tenderer

for the project clai:rﬁing experience

Executive Engineer

year]




Form 7 A: Details of Key Personnel to be deployed for the Project

(Use separate Sheet for each key personnel as specified in the qualification criteria)

45

Name of Bidder -
Company

Proposed Position

Key Personnel Information

1 Name

2 Date of Birth

3.Contact Number

4.Professional Qualification

5.Current Designation .
6.Years worked with present employer .

Experience Summary Relevant to
this Project '

Name of Company
Position

Role

Duration of experience

Signature of Tenderer Q}

Executive Engineer

3053
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Form 8: Financial Capability Details

Bidders should submit their financial details as per the following format. Also, bidder shall submit their last three
years audited annual statement with their technical pioposal

Annexure: Annual Tornover, Net Worth and P:oﬁtablhty Statement

This is to certify that the annual turnover, net worth & profit statement of M/s ...

having registered office AL e
............................................ for last three vears is as below:
# Financial year | Name of the Turnover Net waorth Profit after
Bidder (INR crore) {INR crare) tax
‘ {INR crore)

1 2016-17

2017-18

2018-19

Authorized Signatory g
(Name & Designation of Authorized Slcrn'ltory)‘_

Signature & Seal of Chartered Accountant:

Date:

Signature of Tenderer Executive Engineer

U\

U

o




47
Form 9: FORMAT FOR CLARIFICATIONS /AMENDMENTS ON THE TENDER
.............. erereriieieeeeeisieeiae .. Name of the Bidder
O P PP Signature of the Authc;rized Person
.................................................... Name of the Authot !Zt_d Person
Note: This format shall be used for submission of requests for c[ér-{ﬁcafions/amendmen[s on the drafi TENDER,
ForM 10: SALABLE FORM FOR TENDER INVITED
Job _ No.

The required fee of tender form has been deposited in Bank A/c No.
RTGS and the scanned copy of UTR recelpt with Transaction Id is being
enclosed with E-tender documents. If the copy of UTR 1ecetpt is not uploaded with the E-tender the
tender shail be rejected.

DETAILS OF ERNEST MONEY ATTACHED
The required amount of Earnest money has been deposited in Bank A/c WNo.
RTGS and the scanned copy of UTR receipt with transaction Id is being

enclosed with E-tender documents. If the copy of UTR recelpt is not uploaded with the E-tender the
tender shall be rejected.

CONTRACTOR

309

Signature of Tenderer : A; ' Executive Engineer
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FORM 11: DECLARATION FOR REFUND OF EARNEST MONEY

Pune Metropolitan Region Development Authority

1* Floor, PMRDA Building, Near Mangala Theatre,

Shivajinagar, Pune 411005
Maharashtra, [ndia

1 Contractor
Name

2  Coutractor B ;
Address D

3 Bank Name

4  Bank Branch

Alc No

IFSC Code

|

l

PAN No. [
Tin/TAN No. [
|

I

|

I

R~ - -EE S B~ S ¥ ||

GST No.

10 Phone No.

11 Mobile No.

12 Email-Id

For Office Use Only i
13 PartyUniqueld [ | [ [ [ [ [{[[TTTTITLITTIITLT]

The above provided information is true to the best of my k'nowledge.

Date ' _ Signature

Stamp/Seal

Signature of Tenderer ; é > . , Executive Engineer




Form 12: FINANCIAL PROPOSAL
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;1;;_ Item Description Quantity Amount in Rs.
1 Phase 1: ~as mentioned in Form
Civil Work 5.;12 A
2 Phase 1: l';_'as mentioned in Form
Electro-Mechanical Work : ] 2B
3 Phase 2: Qperation and Maintenance Cost
1* Year Total Amount = (Rate per MT * 50 * 365}
3.1 | Phase 2: Operation and Maintenance Cost
2" Year Total Amount = (Rate per MT * 50 * 365)
3.2 | Phase 2: Operation and Mainten'_ance Cost
3" Year Total Amount = (Rate per MT * 50 * 363)
3.3 | Phase 2: Operation and Maintenance Cost
4% Year Total Amount = {Rate p'ér MT* 50 * 365)
3.4 | Phase 2: Operation and Maintenance Cost ‘
5" Year thal Amount = (Rate per MT * 50 * 365)
3.5 | Phase2: ‘Operation and Maintenance Cost
6" Year Total Amount = (Rate per MT * 50 * 365)
3.6 | Phase 2: Operation and Maintenance Cost
7" Year Total Amount = (Rate per MT * 50 * 365)
3.7 | Phase 2: Operation and Maintenance Cost
8" Year Total Amount = (Rate per MT * 50 * 365)
3.8 | Phase 2: Operation and Maintenance Cost
9™ Year Tota] Amount = (Rate per MT * 50 * 365)
3.9 | Phase 2 Operation and Maintenance Cost
10" Year Total Amount = (Rate per MT * 50 * 365)
Total cos%:for Phase [ + Phase IT

Note: - 1. Per unit rate must be _inclusive of all Taxes & Duties

Signature of Tenderer

4

Executive Engineer




Form -12A

Civil Work

Sr.No | Description Rate
I Shed for
5.1.1.1.1 Machinery ‘
5.1.1.1.2 Input Waste storage
5.1.1.1.3 By product storage’
{Not less than 2000 sq.meure)
2 Concrete Ramp at Entrance {min l60 sq.metre)
3 Compound wall (min 250 metre)
5 Office Room with toilet (min 25 sg.metre)
6 Weigh bridge civil work and monitoring room (min 10
sq.metre)
7 Recreational room for Labor with toilets (min 25
sq.metre)
12 Any other work complying Scope of work
Total
Signature of Tenderer %), Executive Engineer

50

)

¥y
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: 51
Form -12B
Electro-Mechanical Work
: Total
Sr. No. - Activity ‘Equipment | Specification | Quantity | Rate | Amount
‘ in Rs.
1 Material Handling
2 Screening

Size Reduction

O

4 Density Separation
5 Metal Detection
B Any other activity to be
6 accomplished complying
with scope of work
7. | Weighing Bridge 50 MT
Total cost

‘ Signawre of Tenderer : 4@‘\\/ o Executive Engineer
o ) . . . o .
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6. Standard Conditions

1. GENERAL PROVISIONS

1.1. Governing law and jurisdiction

1.1.1.

These standard conditions shall be governed by and construed in accordance with the
laws of India. The Courts in Pune shall have the exclusive jurisdiction to entertain
and decide any petition, application, suit etc. pertaining to the present project and any
subject thereof. 3 :

].2. Notices

1.2.1.

Any natice, request or consent required or permitted to be given or made pursuant to
these standard conditions shall be in writing. Any such notice, request or consent
shall be deemed to have been given or made when delivered in person to an
authorized representative of the party to whom the communication is addressed, or
when sent to such party at the mentioned address.

A party may change its address for notice hereunder by giving the other party notice
in writing of such change to the mentioned address.

[.3. Authorized Representatives

Any action required or permitted to be taken, and any document required or permitted to be
executed under these standard conditions by PMRDA or Gram Panchayat, Wagholi or the
Contractor may be taken or executed by the officials as formally designated by each party as on the
effective date of the project. :

1.4. Taxes and Duties

The Contractor and their personnel shall pay such direct and indirect taxes, duties, fees, and other
impaositions levied under the Government 01" India Act, the amount of which is deemed to have been
included in the Contract Price.

However, In case of any new tax after the bid submission date then same shall be reimbursed by
PMRDA as per the actuals. ' :

I.5. Fraud and Corruption

“corrupt practice” means the offering, receiving, or soliciting, directly or indirectly,

1.5.1.
of anything of value to influénce the action of a pubhc official in the selection process
or in contract execution;

1.5.2. “fraudulent practice” means a misrepresentation or omission of facts in order to
influence a selection process or the execution of a contract;

1.5.3. “collusive practices” means a scheme or arrangement between the Contractor, with or
without the knowledge of the authority, designed to establish prices at artificial, non-
competitive levels;

Signature of Tenderer Executive Engineer
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1.5.4. “coercive practlces ‘means harming or threatenmg to harm, directly or indirectly,
persons or their property to influence their participation in a procurement process, or
affect the execution of a contract; :

{.6. Measures to be taken

PMRDA will cancel the Contractor’s engagement, if it is engaged in corrupt, fraudulent, collusive or
coercive practices during the selection process or the execution of that contract.

1.7. Limit of scope of work

PMRDA may limit scope of work to any stage / components and the payments shall be done up to
that completion of services till that stage.

t.8. Ownership

PMRDA shall have an absolute & exclusive right/title/interest in the land provided and the
Contractor shall be user of such property solely for the purposes of this agreement. The use of land
by the contractor does not imply of granting any title,. right of ownership in any manner to the
Contractor.

2. COMMENCEMENT, COMPLETION. MODIFICATION, ARBITRATION AND
TERMINATION OF CONTRACT '

2.1. Effectiveness of Contract

This Contract shall come into effect on the date the Coniract is signed by both the parties and such
other later date as discussed and agreed with PMRDA. The date the Contract comes into effect is
defined as the Effective Date.

2.2. Commencement of Services

The Contractor shall begin the work from the date of issue of the LOT and should complete the
construction work and make plant functional to the eff"mency not less than 80% within not more
than six months from the date LOL.

2.3. Expiration of Contract

Unless terminated earlier pursuant to clause2.6 hereof, these standard conditions shall expire at the

end of such time period after the Effective Date as given in the time schedule in TOR Document.
2.4, Modifications or Variations

Any modification or variation of the terms and conditiéns of these standard terms, including any
modification or variation of the scope of the Services, «may only be made by written agreement
between the Parties. However, each Party shall give:due consideration to any proposals for
modification or variation made by the other Party. p

Signature of Tenderer & ’ Executive Engineer
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2.5. Force Majeure

2.5.1. Definition: For the purpose of these standard terms, “Force Majeure” means an event

[N

3

which is beyond the reascnable control of a Party and which makes a Paity’s
performance of its obligations under the Contract impossible or so impractical as to
be considered impossible under the circumstances.

2. No Breach of Contract: The failure of a Party to fulfill any of its obligations under
the contract shall not be considered to be a breach of, or default under, this Contract
insofar as such inability arises from an event of Force Majeure, provided that the

Party affected by such an event (a) has taken all reasonable precautions, due care and

reasonable alternative measures in order to carry out the terms and conditions of this
Contract, and (b) has informed the other Party as soon as possible about the
occurrence of such an event.

2.5.3. Extension of Time: Any peried within which a Party shall, pursuant to this Contract.

S
wh

complete any action or task, shall be extended for a period equal to the time during
which such Party was unable to perform such action as a result of Force Majeure.

4. Payments: During the period of their inability to perform the Services as a result of
an event of Fonce Majeure, the Contxactox shall be entitled for time extension for such
period.

2.6. Termination
2.6.1. By PMRDA or Gram Panchayat, Wagholi

PMRDA or Gram Panchayat, Waglioli may terminate this Contract in case of the occurrence
of any of the events of default as specified in paragraphs (i) through (xiii) except (viii) and
(lx) of this Clause SC 2.6.1.

iik.

Vi.

vit.

If the Contractor fails to commence the processing of waste with the efficiency of §0%
within the six months from the date of LOL

If the Contractor does not remédy a failure in the performance of their obligations under
the Contract, within thirty (30) days after being notified or within any further penod as
the Authority may have subsequently apploved in writing.

If any information provided by the Contractor in the Bid submission is found to be false
later on.

If the Contractor creates any encumbrance on the Project Site/Pr OJect Facility in favor of
any persosn :

If the Contractor is not complying w1th applicable labor laws for the workers/staff
deployed on the project.

If the Contractor becomes insolvent or baskrupt.

If the Contractor, in the judgment of PMRDA has engaged in corrupt or fraudulent
practices in competing for or in executing;the Contract.

Signature of Tenderer . Executive Engineer
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Xi.

Xii.

XiI1.

If, as the result of Force Majeure, the Contractor are unable to perform a material
portion of the Services for a period of not less than thirty (30) days. ‘ '

If PMRDA, in its sole discretion and for any reason whatsoever, decides to terminate
this Contract. :

If the Contractor fails to comply with any final decision 1eached as a result of arbitration
proceedings pursuant to Clause SC 8.2 hereof.

The Contractor suspends or abandons the operations of the Project without prior consent
of PMRDA, provided that the Contractor shall be deemed not to have
suspended/abandoned operation if such suspension/abandonment was (i) as a result of
Force Majeure Event and is only for the period such Force Majeure is continuing, or (ii)
or on account of breach by PMRDA of its obligations under this agreement.

The Contractor suffers an attachment being lévied on any of its assets causing a Material
Adverse Effect on the Project and such attachment continues for a period exceeding 45
days. : :

The Contractor has neglected or failed to perform regular and proper cleantiness of
road(s), service lane(s), central veloe(s) and footpath(s), as required under this
agreement. -

Consequences-in case of Termination in E&ent of Default by Contractor

Without prejudice to any other right or remedy which PMRDA or Gram Panchayat,
Wagholi may have in respect thereof under this Agreement, upon occurrence of an
Event of Default, PMRDA or Gram Panchayat, Wagholi through Engineer in charge
shall be entitled to terminate this Agreement by issuing a Termination Notice to the
Contractor, provided that before issuing the Termination Notice, PMRDA or Gram
Panchayat, Wagholi shall by a notice in writing inform the Contractor of its intention to
issue the Termination Notice (the “Preliminary Notice™). In case the underlying
breach/default is not cured within a period of 60 (sixty) days from the date of the
Preliminary Notice (Cure period), PMRDA or Gram Panchayat, Wagholi shall be
entitled to terminate this Agl eement by i lssumg the Termination Notice. Provided further
that:

i) If the default is not cured within 30 (thirty) days of the Preliminary Notice,
PMRDA shall be entitled to encash the Performance Security with a notice to the
Contractor (Encashment Notice)

i) If the default is not cured within 30 (thirty) days of Encashment Notice and a
fresh performance Security is not furnished within the same period, PMRDA or Gram
Panchayat, Wagholi shall be entitled to issue the Termination Notice.

2.6.2. By the Contractor

The Contractor may terminate the Contract, by not less than thuty (30) days” written notice

to PMRDA and Gram Panchayﬂt Wagholi, such notice to be given after the occurrence of

any of the events specified in paragraphs (1) t!uou<1h (iif) of this Clause SC 2.6.2:

Signature of Tenderer - : A_)—)k ’ Executive Engineer
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i. If PMRDA and Gram Panchayat, Wagholi fails to pay any money due to the
Contractor pursuant to the Contract and not subject to dispute pursuant to Clause
SC 8 hereof within forty-five (45) days after receiving written notice from the
Contractor that such payment is overdue.

ii. It as the result of Forcé Majeure, the Contractor is unable to perform a material
portion of the Services fora period of not less than thirty (30) days.

iii. If PMRDA and Gram Panchayat, Wagholi fails to comply with any final
decision reached as a result of arbitration pursuant to Clause SC 8.2 hereof.

2.7. Payment upon Termination

Upon termination of the Contract pursuant to Clauses SC 2.6.1 or 2.6.2, PMRDA or Gram
Panchayat, Wagholi shall make the following payments to the Contractor: (a) payment pursuant to
Clause SC 6 for Services satisfactorily performed prior to the effective date of termination; (b)
except in the case of termination pursuant to paragraphs (i) through (vii), and (x) through (xiii) of
Clause SC 2.6.1, reimbursement of any. reasonable cost incident to the prompt and orderly
termination of the Contract and PMRDA shall have the right to seize contractors
equipment’s/machines related to this project for at least 4 months or selection of new contractor
whichever is f{esser, Under no circumstances, contractor can take back /redeploy
equipment’s/machines/assets once deployed for this project without written approval to do so by
PMRDA.

2.8. Payment upon Termination on Authority’s Event of Default

Except for payments stated in (a) and (b) of Clause 2.7, if there is termination on account of

PMRDA or Gram Panchayat, Wagholi’s Event of Default, the Contractor shall be entitled to the
“payment of a sum equal to the “Book Value” of the Project famhtles For the purpose of this clause

“book value” shall have to be certified by an independent valuer as mutually agreed by PMRDA and

Gram Panchayat, Wagholi and the Contractor.

In this case, the machines will be the property of PMRDA after payment of “Book Value” is made

to the Contractor. :

3. OBLIGATIONS OF THE CONTRACTOR

3.1. General

The Contractor shall always act, in respect of any matter relating to the Contract or to the Services,
as faithful advisers to PMRDA and Gram Panchayat, Wagholi, and shall at all times support and
safeguard the Authority’s legitimate interests in any dealings with third Parties.

3.2. Standard of Performance

The Contractor shall perform the Services and carry out their obligations hereunder with all due

diligence, efficiency and economy, in accordance with generally accepted professional standards .

and practices, and shall observe sound management practices, and employ appropriate technology
and safe and effective equipment, machinery, materials and methods.

Signature of Tenderer A} _ Executive Engineer
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3.3. Conflict of Interests

The Contractor shall hold PMRDA and Gram Panchayat Waghoh s interests paramount, without
any consideration for future work, and str:ctly avoid conflict with other assignments or their own
corporate interests.

3.4, Theft of Machinery

In case of loss due to theft or damage to the assets; due';'to negligence of the bidder, the Contractor
shall be responsible for making good the same immediately at its own cost with the same
specifications as the lost machine within the 60 days.  ° i

3.5. Accident/Mishaps during Phase 1 and Phase 2

In case any accident or mishap happens, then it shall bé the responsibility of the Contractor Any
claim if paid by PMRDA or Gram Panchayat, Wagholi shall be indemnified in full by the
Contractor. '

3.6. Prohibition of Conflicting Activities

The Contractor shall not engage, and shall cause their Personnel not to engage, either directly or
indirectly, in any business or professional activities which would conflict with the activities assigned
to them under this Contract.

3.7. Confidentiality

Except with the prior written consent of PMRDA and Gram Panchayat, Wagholi, the Contractor and
the Personne! shall not at any time communicate to any person or entity any confidential
information, maps, images, repotts, etc. acquired in the course of the Services, nor shall the
Contractor and the Personnel make public the recommendations formulated in the course of, or as a
result of, the Services. '

3.'8._ Contractor’s Actions

a. The contractor should neither place nor create nor permit any other person claiming

through or under the CONTRACTOR to create or place any Encumbrance over all or

any part of the Project Assets, or on any rights of the CONTRACTOR therein, save
and except as expressly set forth in this Agreement
b. The Contractor shall submit a plan to th{:_ PMRDA and Gram Panchayat, Wagholi

regarding preventive maintenance of machines, replacement of consumables etc.

c. The Contractor shall convey to PMRDA fci_;nd Gram Panchayat, Wagholi in writing in
case if any of the two of new machines are not operational due to break down.

d. Ensure that Project Site T and facilities are not defaced by any kid of writings/posters

Signature of Tenderer ‘ ' Executive Engineer
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3.9. Reporting Obligations : ' : : ¥
The Contractor shall report to the concemed official designated, the relevant data regardma
operations, on periodic basis as def“med in this TENDER and as per the further discussions
with the Authority.

3.10. Accounting, Inspection and Aﬁditing

The Contractor shall keep accurate and systematic accounts and records in respect of the
Services hereunder, in accordance with internationally accepted accounting principles and in
such form and detail as will clearly identify all relevant time changes and costs, and the
basis thereof.

3.11. Assignment or Subletting

The Contractor may not assign, transfer or encumber its interest in the Agreement, or any

other right, privilege or license conferred by this Agreement, either in whole or in part,

without prior consent of PMRDA. Furthermore, The Contractor may not sublet or encumber >
tie Premises, or any part of it, without prior written consent of PMRDA. Any atempted -
assignment, transfer, encumbrance or sublease without the prior written consent of the
Authority shall be voidable at Authority’s discretion.

It The Contractor is a corporation, any dissolution, merger, consolidation, or any other
reorganization of Contractor, or sale or other transfer of controlling percentage of capital
stock of Contractor, or sale of more than 50% of the value of the assets of the Contractor,
will be deemed as an Assignment subject to this Clause. The phrase “Controlling .
percentage” means the ownership of, and the right to vote, stock possessing more than fifty
percent (50%) of the total combined voting power of all classes of Contractor’s capital stock
issued, outstanding and entitled to vote for the election of directors. This paragraph will not
apply to corporations the stock of which is traded through an exchange over the counter. .

Ownership of Contractor-Installed Equipment ‘ %

The Contractor shall hand over the land provided by PMRDA or Gram Panchayat, Wagholi

for parking and workshop facilities back to the PMRDA or Gram Panchayat, Wagholi in

good condition at the end of the contract period. ' ™
The machines deployed by the Contractor for the contract will remain with contractor after —
end of contract period except in case of termination of contract by default of PMRDA as

stated in clause 2.8 of SC. - : '

4. CONTRACTOR’S PERSONNEL

I. Description of Personnel

The Contractor shall employ and provide such skilled and experienced Personnel as are required to
carty out the Services.

If PMRDA and Gram Panchayat, Wagholi, finds that any of the Personnel have {a) committed -
serious misconduct or have been charged with haviag committed a criminal action, or (b} have
reasonable cause to be dissatisfied with the performance of any of the Personnel, then The

Signature of Tenderer ' \ Executive Engineer.
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Contractor shall, at PMRDA and Gram Panchayat, Wagholi’s written request specifying the grounds
thereof, provide as a replacement a person with quahf ications and experience acceptable to PMRDA
and Gram Panchayat, Wagholi.

The Contractor shall have no claim for additional costs arising out of or incidental to any removal

. andfor replacement of Personnel.

‘5, OBLIGATIONS OF PMRDA and Gr am Panchayat, Waghol

5.1. Assistance and Exemptions

PMRDA and Gram Panchayat, Wagholi shall use its best efforts to ensure that it shall provide the
Contractor such assistance as reasonably required for the execution of the project.

6. PAYMENTS TO THE CONTRACTOR

6.1. Contract Price

The contract price will-be payable in Indian Rupee.

6.2. Terms and Conditions of Payment

Payments will be made to the account of the Conttacton and according to the payment schedule
stated in the TOR Document,

7. GOOD FAITH

The Parties undertake to act in good falth with respect to each aother’s rights under this Contmct and
to adopt all reasonable measures to ensure the realization of the objectives of‘thls Contract.

8. SETTLEMENT OF DISPUTES
8.1. Amicable Settlement

The Parties agree that the avoidance or early resolution of disputes is crucial for a smooth execution
of the Contract and the success of the assignment. The Parties shall use their best efforts to settle
amicably all disputes arising out of or in connection with this Contract or its interpretation.

8.2. Arbitration

In case of any disputes raised between contractor and Executive Engineer/Engineer in charge during
the course of contract regarding work, there shall be no provision for the appointment of an
Arbitrator. The decision of the Metropolitan Commissiorier & C.E.O, PMRDA Pune shaH be held as
valid and final. If the contractor files a case in appropriate court, the action of withdrawing the work
and allotting it to any other agency shall be deemed to be continued as per the practice in vogue in
the larger interest of implementation of work in time and as per original time schedule

9. ADDITION AND ALTERATION

9.1. The Contractor shall not make any deviation, alterations, additions to or omission from the
work shown/ described and awarded to thecontractor except through and with prior

Signature of Tenderer - & : Executive Engineer
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10. GENERAL

10.1. The Contractor shall be fully responsible for the cleanliness of the roads as per scope
mentioned in the TENDER. _

10.2. The appointment of PMRDA or Gram Panchayat, Wagholi’s own supervisory staff, if
any, does not absolve the Contractor of his responsibility of general supervision.

10.3. The Contractor hereby agrees that the fees to be paid as provided herein will be in full
discharge of functions to be performed by him and no claim whatsoever shall be against
PMRDA in respect of any proprietary rights or copy right on the part of any other party
relating to the plans, models and drawings.

10.4. The Contractor shall indemnify and keep indemnified PMRDA and Gram Panchayat,
Wagholi against any such claims and against all cost and expenses paid by PMRDA and
Grant Panchayat, Wagholi in defending itself against such claims.

10.5. It is hereby further agreed between the parties that the stamp duty payable under the law

60

approval of the Metropolitan Commlssmner PMRDA or any other officer authorized by
him, in writing. ;

in respect of this agreement shall be borne by the Contractor.

Signature of Tenderer & _ Executive Engineer -
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Notice of cancellation of E-Tender 57 for FY 2019-2020

33 244 1356/ 333/ Lmail: cewnlerpmul.com

CORRIGENDUM

Organisation Chain :

Tender Title :

Pune Metropolitan Region Development Authority, Pune I

Supply, Installation, Commissioning of 50 MTPD mixed |

waste processing plant at Wagholi and its operation &'
maintenance for a period of 10 years. ,

Tender RefNo :

Tender ID:

57 for FY 2019-2020 |
2020_PMRDA_564579_1 :

Above Mentioned E- Tender process is cancelled.

(C.N. approved by Hon. Commissloner)

20

Aot
(Sanjay Mungilwar)

Executive Engineer
PMRDA, Pune '
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2030-39 & YT 03¥-3y I BoPdde TRE oy auieRar v=fad dgdid9r
THfTETE ARRTST TIR G, UGG &5 FTTredT AT UHSTIH IT Eehavelemiay
TATET NESard! AR Wl ( HewlET wmAre 9 9eie qrieRie [T
TfREdE BHID ].9) '

iy SaRIeRT YR 8.9 #ed g PN yoar eeon-a7 g, W=y fqaveras-
T el Rl IS5, T YR ARAT (7)) TwI-2 Addld LI AT garr A1
THIE! B YO el AFedTd, BREBIedl YGHAae B BRI AHIaradi
foraRoTTE—a w31t T A e

. i) ST e e 3t T, deradafit Jie wTwt et aier ST AT 8.9 HEd TS
FesedT fFenyTHRIR BT BRI G GT5 YR ST, SY 3, U707 uTofl gRaey,
U fau, forest aRwg, T G (Convergence) e FET=l RAerad) T &%,
iv) AETOTI=S @ ARTGSYTE UTHAHTT AT UG, AFTHH] SRAT8 WiTd, 37 Sffiid,
yrfior yrof} yraet, dargd w7 e e, derd i aEes w6
HNET. e ferd aeRT, dergd At I TeR U 9ife ArdEe] erien
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wreftor ol Resy v, fiegr IRvs, g+ oA Tife Head) S, TR giie
BHAERIE, ST i aften fresr aRtye, IiHTAe) Sdd. 99 75y Brferd
SR T FesT WG Ui S @d] INaraidl B o, e YdTd UEea
ATITHRAT 4 BIRIBR] ARANY, fresr yRve AFenress A6 S, & SR
Hirep NI, foreet uReg Wi qaraeheld) TeaTar Y3 1 Jradl SUaTr driarsl s,
V) 5 BrieN e, s wRee o) Teeurird] sicifaa wd, sifaRed gav
FTgR susrel M, udheriaia seaaredl & eieerd e urgg, feft qreoh
TR, SR, 5 Ul 7 wWeedl i, 9T aieTes fodnd. et amrel
axdiare, freeiRyeies weo a=d s @rio) siafa Rige srador e T4g
‘hRTdT,

vi) TSR TR} ST, g T} g vzl B, ToTqR I+ BT &%, T4
ST T (07 R3]  w@esaT e |ies oxrr. e suaerrt frar
e, MG TR0 H& BRidR @], Res! g g e foaRa seoamg aéoﬁ.
I BRIGR] AfHERy, Rrear aRvg T cafer @R, T fyer s, damd
aftelt i el AR $mer. RresmaRyeio? et Sueer sraer ot 3T g
HITS I TRTg A1GR HY0) I3 TS,

Vi) STRIEAFR 216G ATl T8 Feamay, Riesl Ry Swr wikemdie fafkd
DG AdesyH PRIGRT AMHa1, TR aroft yrger, Riest TRve ar et yo=
AR T, IR T YT &0, o1y g veac g M dresrg 9 resn
ool g Tesdl WA ATl U BRI T1dd 9 Yhedrd! B fAfed sroraieas
(Measurement Book) & HRTE]. Jheurd HIARY ez FRHT wearay, HHey i
avie qul HRoar SEEer), e e afre, Wﬂﬁ?ﬁawaﬁﬂm TTeToT Troft
qREe1 Sy T, Rieer uRee o vdle. |
vil) = BEHRT AR, Riegr TRYT Ui+, 9Irrdr We Uhey, fafzd sromadived
FRIif e, aTes Yaertar Rieet Tl T Ywwar SRR SR s S,
Teleerd IffeR et ereTareR =T Samd, Sfki=or $d 9 yeeursl Jiiedt MIS
T FiGQuarT et M TR WIARSTH $81 Yheur=al W=l Tedis, Toe diz-ary
aTofl QRG] 9 TS [T WIGR Bl
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) el SEeESaull SRAIA BIETE OO, WO YAl FWUH, "ERISE SiidA
iRy, W=y A3, N-ATTYR, IAa TeRTS SNATHE WEU WL, SR
afraifye neifearesy aieareygT Syerigdr, urtor oo Raet, 8 faur, fregrakve
T T T T SIRT Fokear AT T BRI, TR FAMER AT
ST TUTAOETS], <t AT Yedel fhadie IHHedl 0.40% Tadl Yahpd careref)
36 T IS e, AP STEId TR SfeToTTABIEN Sy i),
X) THEUT STedl B! afer waldl Aie, Ricare AAg=or 9 e T a3
(Monitoring & Evaluation Specialist) T e HYTd. O9aTR] T WiSaro edweg- -
yheqrs] Afedt, e g Wifde U, s YR FEE @) =0 IMIS ( INTEGRATED
MANAGEMENT INFORMATION SYSTEM ) T ST Tdhey i TR 6odmd ATl
Monitoring & Eveluation Software d¥ ATefauarll Se@ey, B96 e 9 AUV AR
it eI, AT, TFHa<] g Fieartl HGRIR i e eqrag i AyraEgE AR
(DATA) STE] B S vaTd) SaTEeNT, SY ffiir, Tt urofl [Raer, |9 fqur, freat
IRYg A E.
Xi) ST ST ITFTHET STA1 @d d TR ST FHoTd=1 (Utilisation Certificate)
SR, Yo7 aofl T Tt R, o1 IS We GRugrd] SeEa N foresT T
g EHd 98! idid SsEndre N, el aRye il wsie.
xi) Aeulei ®ie 9 Je By FTEATET HE o, 030 T HIIEIE YIRS
FrZIER, T e 9 dieunl *rRee yhedisnta wrdvifie e manid)
FRIIT BROAT e, fafde Suima Riegmear Ao g FegHiaT gur A
T OIS T AT, ST e A8 TR, ( urelt o weewsdn) fregt aRus gtz
AU, SBM PHASE |l AidTS e Sffisdam gR GEO-TAGGING FRId. GEO--TAGGING
PeUd AT e Rl ey sNoedr Mt Rrge srdean e -
FNUITA I, AT YR s TIEi azyd: Ui Sg, AUl HRugw 47d.
xiif) Weu Yol erearaR, SuieR aiwR Aifediesie bod Tarn g3 Jrd a9
Yehed Iuf Feseal fomToft STard. Te HHdH Y SBM PrASE Il HIETSE S5 §R GEO
TAGGING TRUTH ATd.
xiv) TCIEd BRI ASed] BT ATRAN BRUIGHE] I, daitd 9U ST,
Tty aroft qraeT fawm, wa favm, Riesr aRwe @i, 1e [dery srfeer, d=rad |t
U3 9 Udl §
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reEe AR Gy, OER e e ofeRl, T i ai e
PG RIS R CICRINGCH

xV) TH AT BT FHIEAGINE 0] HicyTaTdd, I P, TrEtor arof} yraar {4, |y
I, U oy Waftrd THIETEE SRIONId BRUgEEdd A3l dichles PRI e,
EEITaNId TehedTd] S@¥les ol & HTavaral STaraa Nl Uredargdidl weEls.

4R RiceraRy Suieddr (@ifes aw duoire, Yor g i[free o
o] 9 IMERE)

) ALY TURTH GRESE- 4.9 (1) JS FEET TR AN RS,

i) NTeaiie TaIRN SUaGT, RS 9T 31 SURARISG 7 3+ Tharig BT
S U, SRS I FIS] (TTeiahT T Wie) g MevEs a7 fhdhavsst Haome
il ((egt WY dishar wred)) SUR, srg IEAM AiGeie GagdaR S=fad
B, T ATl BRI, s IR T (31) ewl-2 siaifd sigsiy e ta

1 FpHdl B, Niegwed weo 9Id [H2 (A1) 9T 90 So! gedrd, FHRar]

REFHHATS] BT T Heli IS .

iy &) S S, AT gl grasy, §9 F9rT (@) Nesr akve, Jidn 9ike
AeoUI AR, &I SrIeN HeN], fegl IRve Iifl foT @aw T [Fecal Sludge
Management] q M FSTAEUET Siesradly wic gwifad HoA, Ta!
SHAISIIGUN e AT ARG 21 GaTJHIR HRIAT. ST AT, F0T 40l gRaer, 99
faur (qearery) frest Ry, YT BT (Convergence) THrara et fReraend) =g
e, GlOwN eI =d TN BIEI4.

iii) b) T AT, SIS e HASHE HHAT TSFITERIT THIAFHIT § HISv] gy
B, IS A ITS (AIGHRN) T B4 DI BIRCD HI b ARHN
HEH-a1tre GEriaR JHamvl, THaTR Jal T FRVAGR ™ 65 IIBRl Gaiid
GETITAR GTAh T, GAa1YY T T DTG YiHa)/rer=1 yanfad Serdl,

iv) SETSITE T RIS Rcer a9 weesar aftd HIRACT B, 99 I,
TTHT0T qrof QRdST, Yk iRl Iit We) Uwia 9iE Argagrs] SRIGRT AR,
grder groft gRaa1 fawm, fieer aRve, FF1 AeR TR, HTSRT eiftrar, aror aoft

qrgeT {9, ftesr uRwe, oi-l wear dif¥e 9= o6, Te BIe Grias ™o,
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IY ¥ BRG] ety Rt R e, I WIeR S, 83U G RGN ey i
RoierT WIRTIR U e et YRATarl ST S, T Tard TR qrRdGRar 7w
FRGNT AN, egr tRYe T=aTEs WiEy Hdd. T SIIeR] AfTan], Nes!
A= ITHTETE T T, YHYERRiAd e Bieae, geay] 9 Aieqrofl =iawmgs
YheuTard] JeTfora wd, AfRed gov WdgR SUee i, TdEeuiaitd wiaare
BT e faever arag, fHe il Fefrmarard tefe s, Seiften, ISy
qroft 9 Taesdl R, JeTY giEres 9} BRE. SEntn N, Tl 9 e
o, SeTqR Al WeRE TR BTl S, Tl A TTE, T grofl ¥asT
e d] f[qurTTeS Aex Bl Riesl IRvSiTws Wes ARd AT (@) i el
RTe® IS a3, SIRIGATAR FEdd I HIER BRU A3 e, 2 Id1d
g1t e, Rl Sueerdr fRrarTa Sg, T wrier siftrer, Ries TRYS g
oye T TR o) faeRa svara I8,

T gldies, YN Theuldl §&7 dREeR] e, fiesr uRye Fi=T Jaiad
aeTd BYH, |FEF0 R, a99, Yeeursan YdiEr sTgdtes, qrof qRaeT 9 W&ol
fa9rg HreY oREr.

SRIGETAN IS ARG W& Hedriay, fNesl TRYe @l Jifediees
fafRd Brdugd) sraeq, @riemr SR, FrHr uTot geaet, |y faur (qeare) fregl
yRee, =i= ffeeT sroer dar e, wrd fyeer arol @ wsd SRl e ATadr T
HEA, UheUrdl B It draqaicTsdl Ui a9 WdiveeRls s
TOTIET A, BT AISTHIT RIPALT (MEASUREMENT BOOK) 18 BT, YéheuTd
BRINY 33 Frifid Beardy, yaed faxiia auia 1ol $rogidl sreeery, 1a drdert
ey, et yRYe g wrdenT arftryar, urier arft qRaser, I fawm ([qeare 1) foreen
aRug i wEe. erE TR S gos 7wl gy e
ST RAHIY-R T I aTeaT axgal e arqeigen, el Sueserad W Brd g
TN TRRATATA JTrl TST BT Soiae e SUcer STHTet Weerfa e 3ol
RELISE IEIGH
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V) TIETd BRI TSt HTHIE ! AT BYUIRITS ! SUh, Ha it 3T 1firian, arior
RIS 39 T4, (qReatesy) 99 s, et uRve, I+ Srdent sifiwr, Imio qRas
faum fSiegr uRue ai=ares wey ST, QTTHR Braa R sifddr, i qraet faar,
Rresr uRye i Hafer d=roman fef srerf o).
vi) TR B WHIEHBRS YU Sedadd, 39 ARAN, Y w®ael Su e
(eures), forest aiRwe, Fi=1 10T ATER ST, YheuTH SHaT SEiis 7 G|
ie T < STiEremT, dermare | i A Sl
- Vi) STRIRT BAME 4.9.v 1 4.9 I T Fde e, [oes! WRT srRivgdaRar &
§.9 DTN T HSUION G- 3@ RS-
) oo™ UReAW, e g siHagongull suvardl, MNegr WRiaRfas ieed]
TS AT/ TIIE] T I ey udl 956, lee] IRYS @@=l IRWJ4ER,
TeRAUI 3l Seve Tgd NIogmame! =rawiie deen/waad) S I Tienie
FI. TRI-TGHE TaaTId L/ Taadd) e gt Gder o), siemsuTery T&d
TIN B, (RS TIR PO, gddeor oo 9 dife ag@yiEg Y o)
ATEATEIH AT, UHRIRY G 7EHa=T 9 Hisqrefl gqeemqreied gad RNesr wiky wikes
I HAST, el avTe (e W Hei] 9 TERETHRal T SR
ST =T 4% fHar I 9,00,000/- (WU TH & Heed) AT ST B 318 o
YT HOTQuRid, [ 9y el IFhH WY 9,00,000/- (WU U o8l terd) UalT SR
THTEY | TN RN/ TR} AT Ui 3 T AT eer. (Fadii sHaie 9
Jefles Ariezle Yarimele TR=wg HHP 94.20 TAR ) IuRlad Y% [Hhdl WU 9,00,000/-
(T 9.00 & HF) BT S B AW T YIB! TG, TheTa] ASTTIFHHE]
I BRI Y XA SETATH G G TR, TeRFH AT IR ATe,
FHHRT, FSUT, WREID, MERET d Ac5 FLRIYT ATHaT =g d=rsm
araree fqdes g wraarl FH g1 SEidio Sgw, WY % 9 2efie Ariasie gaarmed
| UG ST IR, AT delled YT BRI
) 78] wRIeNTe el ol 9 weedl Bar, ST 9 HHENT bR arz
AT, forerr affe ol IRTES IS (District AAP-Annual Action Plan) ST
HETI B, & il ARTEST TAR HRIa]. &a] il AIRmEsard Rieer wWRex
73 39 Yl Q
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SeaaTael) FRvaT aRv N S siea Ricer aRTwlc; ATSa@E
AGITR, T-bax] 9 Wieuroll sdvegy AgrimN Il WEle. g amid wiHgo
HYUTE @ ey uE ST SIaEERy, Yaed WHed (W TR ) 1o
qrofi @ weewdr e, JoTgR T e, Fexy Hiern, urEir arol gRaet e, $q
APrA/aTNET SRy e afirdar, fawne ife (@ETa), WE/SouNad/
TRy /ST e/ eI T YREST @ Tl i e/ T
TR RGeSt HHENY AETS BHAN, WEs WG AT @) -3 S{d, drNd
SO 78 TR a4 WesmE)/STegRerd A SUaTd T, ATHRar J0R @, 3925
YRG SIPEE @) sidia AEe  fderd T (HRD-Human RESOURCE
DEVELOPMENT) T SETRTIRITSS Ao e fefiae seoam arar. (Wevies HHi 9
ey it ale goamdis aR=oe BHi® 94.9).
w) SREES, TiaradaEies G aeedl IREs] 7 SIEUEHT wEd el
FNES IR B0, T4 Pl AaSd SUGE i gl AT Haard]
BRI, ArHie ey, AETSard SEHIe gORI HE gl 7 Hieqrull SR,
T MSIEET UTH W3] AT, IR 9 WisuTof Shaeg Haeuiaiid SeEer=ar g
B, TeeuTdl HuTd eiesaeranty, Faceuraed! T i Arteai, Feedrd!
SIS T ORI, IT eI WATIST 3114l
V) AT T TEal SIS SIS SrareaT A  J=R TR SrmHHe Gwieds
HHie 9 Fefie ATTaRTe Goumdes e Hera skl srarar. ardd gl A
HUITE STEEEN) ¥y 707 T wewdl e, JOR A TEle. gedRt 7 Hieuro
'WW@,WHWWW@%WWWWW
Hiteen, Brew 9 Hare (Ihformation Education & Communication) IT SERERETS W
e a1 FIAE FRTar. (A= Haie 9 Joflo wiitezie Gammedio uRw ¢ 5.1.9)
£ WIRCE I Hore, Ao AqwRu [ e ool §om< ] TIERe: -
GRS, MR 9 Ae5 GeRiTIT AT GraRTaard! SHsi JerEa fode g
BRITATE B TT SIS PG, HaH 3 9 Jtes Aniesie Fuwiied HRodm e e,
RICKGIRCEICRCNEN | |
e, Y1 weT [rew @ fee] 9 e aoRearn fafay
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JAS G9d, by AEAE Hpicale guadargur e gueaaer, e
fortrae=in qun ST S form wata fafdy g arvvar 9o arge.

. IITOTIHP ARREST -
9.9  FIHN g Greqrofi @rgweye -

3) weT AFRTATT ooyl TR, Jufdre st wrdwie o wd wriades
SUTIATST, Teed auqTaarad!, gas fBaH gl g $97 cuvie o<q e
e RTONY Wi AT AHTAET e, S o, unfior grofy geaer, freer aRve
I Aeuidd BHi® 9 ddiies Ariesie wa anT Jvar g, aRRESaHe)
dAE™ TR SRUATERT, UrHTETIaET I Wend] SRS, Yl wmHie 9
IMe  wEieRle gEAHe) TR Fdel dEEN, BRI ST
www.maharashtra.gov.in Tl GehawI@lay SUAE I}l ol RISl T sl [
BRIGHRITS HEUTT fraioTT gfere” G99 e ST hitps //jalshakti.ddws.gov.in
HhaeIRigy SU@«E Tched] SLWM Handbook/ Fecal Sludge Management/Grey
Water Management/Black Water Management @ ga¥ 3@‘3‘&[?5 I/ HRIG3T® NERIR
U, hitpsy//watermaharashira.govin @ www.wssodn U7 Ehavgmiay QUG
Ao edr 1. 9. 9. AR YAgRT FHIRE geaRT 7 weurtll eqwus deuide
qRRTeRT M1ETR oA aTal,

e YR AU (@Hon) T 2 T Hoawiiiadlo SURIANTT SFSrg Tl
NI, WE SURASHT $IR FAGTHRA (Convergence) TITTITRT 3NTed, RIS
ATU-TT 3R FIAAHTes Syarer aesed! M= M, sfamse aRrae el Ty

TP NG SAAT (FHI) T1-3 Sfe TiebeRT aregd N, HeR arearel
(Motorised Vehicle) WRANET FJiad THed, IEIETET WHIGE AGTTIBMED
- RO ﬁ-cm-ér. HIS T A1h] MADARET ( TriCycle Rickshaw) 91 9E¥IER ATSOTRT I
TP WIFBNET (Batter Operated TriCycle Rickshaw) e FeiRda wejes @)
Freey wre 9 Rfed vad errre SRdl BRar e, AVEI wEe WiRd REr @)
HET AIAIRUMY 3400 BIGTRIGNGT Ve oI =161 WSS RET ( Cycle Rickshaw) @
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SRS ST S i 1e) Wb e e ( Cycle Rickshaw) TTATRITE! Vel S¥dT AT,
wex dF P AhGaReT ( Cycle Rickshaw) TISAVATHIST TGS el
gAY walFelayE eed. T Seawel ARl SAE S®
ST I TSI G AT B, AEad TEfesd TerT S (DSR-

District Schedule Rate) THN AR HTdld.

9) T A 9 Yefies wniesie gEmmE ffes hde e T, de
ST g X1 FTETET Jvrz iR R, urE YR maidiRer Ml faaem
FS HOR AR, e v W I @ ew-3 96 SToel Aaiguel SR
IO Yeheurarey, arfafRed i<} ydar wdfda wmderds fox s fbar csh
(Corporate Social Responsibility), T, WG wye e fef ( MPLAD), 3THaX
e e fefl (MLALAD), 2orft et (Donor Funding), SR #aTed ¢ favrm=
PramH et ( Funding from programs of other Ministries and departmehts) S?Jlfﬁﬁﬁ
SUeY TS AdmyE @), wdErie Suee eed gl o M-
PeIIE T (Convergence) WTTIR SE3d IRTATd HRI1 |

®) YIAGRTIRIT BRITITAT IT ST FRITSTATRIT T ST are] ATiedl, e
TR arel ey e Aifgcdl Tenf3e wee T ST ARRIS € TS TR $HU
TR 3. ATBNRAT BTE! IHGArTl- bodedl ITHEY JHLRT FYAT YaAb=
(TEMPLATE) WWW.WSSO.in TT Hhdvaasldy SUReE $o- QUITT IS 3lfed.  THRRIY
e T STl SaRATATATS Wrd <l g RPN, Tare] |ifesds RAATaR
Jedes P HoseaT FamTeaT STER U6y IIRMES (Tvpe ESTIMATE) T 31928 T
TGS Ho, ANTEST TIR HIVYH | HIiare! Heidl. '

03 WiEs dv Fuire ( oot Wk, ¥o aaeE[fres s <]
m’\ﬁ'ﬂ) aﬁwﬁ@wﬂmz- _ _

Riegae =oagren #9 ERaAreE] &M oM 9 gaeige
(RTeereaTas™ Rgoft g Frive) a1 e 4] ST dregaai a3l <l ddie.
et AR IS T TR, SufdRad srerar IS o3 AReRTaNI e SUrIars],
Uehet [T, Tore fopam™ Wt 9 S5 fe SWYIs e (A Wit SNy
ST AT SIS BT, S AR, JreEer avof geaer, (Fufidr Rreer vRye, T
FeuiE wHiw 9 Aoie ArTezie Yo RERE Uvan aren . IRRIsaHed o™
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e BRG], UTHTaTIeTd ST W] ANNES], GeidE sHiw 9 defie
qrifesle YoM T Bobdl T AuITd Il JEriuEe YHfed st gyl
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2. WheUr "rgar 9 (et Suereaard), ureft Raer g s v, Sarey siraH
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VAKALATNAMA

BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
Principal Bench , New Delhi

Dagadkhan Asanghatit Kamgar Vikas Parishad , Maharashtra ...} Applicant (S)
Versus

State of Maharashtra and Others - } Respondent(S)

/ ...‘.’.'J.‘S.\'m.L{..Dd,gr@du..%]"ﬁPune Metropolitan Region Development Authority
on behalf of the Respondent No. 3 hereby appoint and authorize Mr.
Dattatraya T Devale, Panel Advocate along with his Associate
Advocate to act, appear and plead for and on behalf of the Pune
Metropolitan Regional Development Authority , i.e. the Respondent No.3
In witness whereof | have signed below this Power of Attorney on this

3rd Day of November , 2020 at Pune

Witness

Accepted on 05.11.2020 For & Eae)?n"fwﬁfﬁ A ﬁﬂm)
@’@Jtd} Y REN £ oy

Dattatraya Trimbak Devale , Authorized Signatory ,

Panel Advocate ) PMRDA



